
CENTRAL ADMINISTRATIVE TR1JNAJ. 
BENC  

GUWAIATI-05 

- 

(DESTRUCTION OF RECQRD RUI.4E8,.1990) 	 -• 

INDEX 

• 	 . 	 1—• 

Ai 
1, Orders Sheet....,.. 

• £i Lenti order dtdt.A:2- '. 

Judgment & Order dtd ................... Received from H.C/Suprerne Court 

 

 

 

\1.S .......... ......... . ....••...... ..... 

. RejØder....... . ... . •....... .. . . . . . . . . .. . .. ... ........ .Pg. .1...... . •. •. .. . . .... .to. 1.1 . . . • •...... 

ReIl)r  .......... ........ . . ••••........ 

Any other Papers ...... .............................. Pg ....... ,................ to....,.,,..,..,.., 

1 1..'vIerrio of 

12. Aclditiona1 	 .................... 

• 	13. Vlritteri Arguxxients.......... •1•I•I ......••••• ...... ...........,,..............,..........,.;..,. 

Aiienderxient Replr by Respox2dnts............. ....... .. ........ . ..... ....... ... 

Aniendrrient Repl3r filed by the Applicant........... .. . ... .•. . .. .. . . .................. 

16 Counter Reply • 	.. . . 	. 	 . 	. 	... . . 

/ 

SECTION OFFICER Judl.) 

'S 



(sERULi., 

ENTRAL AAv1INISIPAT1 1vE TRIBU 
GUWAWI BE11"H: 

Rb SHEET 

Origia1 kpplecatlun 

.Ise 

ite.mYt ptjtton  

Reew ppication 

r.S.. 

7 

Re o 0 ant(S)__ 

Ad 
	

e for t he AP p1 e cant 

.Advc e f o r the 

- 

of the Registry 

j 23.8.02 	 Heard Hr. M.Chanda, learned 

counsel for the applicants. 

The application i s adrnitt-'. 

1 Call for the records. 

. 	Issue notice to show cause as 

to why interim order as prayed for 

shall not be granted. Returnable by 

(four weeks. 

In the meantime s, aespondents 

are directed to allow the applicants 

1to continue in their respective 

posts. 
1 	List on 10.9.2002 for orders* 
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	 200.02 	It has been stated by 'Mr.&.Deb Roy, 

3r.C.G.S.C* that.the copyof the written  
statement has served on to-day to Mr.M 1  
Chanda learned counsel for the applicant. 

ccordingly..: the case be listed for 

hearing On 5ê11.02, In the meantime the 

applicant may fUe rejoinder if any #  
within two weeks* ktt m 

la 

-: 

•'• 10. 20,02 

p 

The interim order dated 23.8402 
shall continue. 

- . 	 Via e-cha irman. 

• 	 As agreed, by the learned 

counsel for the parties let this case 

be listed for hearing on 
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'- 	18 11.02 	List on 22.11.02 for 
further hearing. 
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ShriGopalBallav Paul and4others 

Mr M. Chanda, Mr G.N. Chakraborty, 
Mr H. Dutta and Mr S. Ghosh 	 .WV0CAT FOR T APPIINC( 

_VnRBUS_ 

The Union of India and others 	 - 	PON.NT(S) 

MrA.Deb Roy,Sr. C.G.S.C., 
Mr A.M. Bujar Barua and K.Lo. Solo 	 1?OR TIi 

RSPONINT(S) 

rf 	 MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

Th 1ON'bt 	MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see 
the judgment ? 

TO be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
jrudgm ant ? 

4• 	.cihether the. judgment is to be circulated to the other 
Benches 

Judgment delivered by Hon t ble Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUAHATI BENCH 

Original Application No.267 of 2002 

te of decision: This the 2kday of December 2002 

e Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

e Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Gopal Ballav Paul, 
Spear Canteen, CSD, 
H.W.C.L. Forces (NE), 
C/o 99 APO. 
Shri Diganta Sharma, 
Spear Canteen, CSD, 
H.W.C.L. Force (NE), 
C/o 99 APO. 

. Shri Satya Ram Das, 
Spear Canteen, CSD, 
H.W.C.L. Force (NE), 
C/o 99 APO. 

. Shri Sama Mazumdar, 
S/o Shri H.K. Mazumdar, 
P.O. Rangapahar Crossing, 
District Dimapur (Nagaland). 
Smti Gita Kumari, 
Daughter of Shri. Kailash Prasad, 
Rangapahar Crossing, 
District- Dimapur, Nagaland. 	 ...... Applicants 

y Advocates Mr M. Chanda, Mr G.N. Chakraborty 
Dutta and Mr S. Ghosh. 

- versus - 

l[. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 

2.. The Director General, 
Canteen Stores Department (CSD), 
Army Headquarters, 
New Delhi. 
The Deputy Director General, 
Canteen Service, 
Canteen Stores Department (CSD), 
Army Headquarters, 
New Delhi. 

4. The Major General, GOC, 
Headquarter CI Force (NE), 
C/o 99 APO. 

. The Vice President, 
Spear Canteen, CSD, 
Headquarter 3 Corps, 
C/o 99 APO. 

6. The Secretary, 
Spear Canteen, CSD, 
Headquarter 3 Corps, 

: C/o 99 APO 	 Respondents 

/ 	By Advocates Mr A. Deb Roy, Sr. C.G.S.C., 
I4k A.M. Bujor Barua and K.L. Solo. 
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ORDER 

CHOWDHURY. J. (v.c.) 

The applicants are five in number who joined 

together and filed this application pertaining to same 

c 1ause of action with common interest in the matter. The 

grievance ot the applicants centres round t.he change of 

'ondition of service in terms of Memo dated 10.2.2002 

ddressed to the five applicants in the following way: 

"TERMS AND CONDITION OF SERVICES OF SPEAR 
CSD CIVILIAN EMPLOYEES 

You are considered for employment as casual emp 
in Spear CSD. 

The terms and conditions are enclosed as Appx 
'A' for your reference. You are requested to go 
through the terms and conditions and if acceptable 
to you, then please fwd the agreement as attached 
Appx '.E' duly signed to Spear CSD. latest by 15 Feb 
2002. 

Your present service will be tereminated on 26 
Feb 2002 and you will be re-appointed with fresh 
terms and condition wef 01 Mar 2002, if accepted by 
you." 

2. 	In the application the applicants pleaded that the 

spondents advertised in the year 2000 for filling up some 

sts of Salesmen in the Unit-run Canteen, i.e. the Spear 

D Canteen, Headquarter 3 Corps. In response to the 

plications submitted by the applicants for the post of 

lesmen, they were interviewed and after selection they 

re appointed as Salesmen and all of them joined as 

lesmen in the month of July 2000 except the applicant 

.5 who joined in August 2000. Their formal appointment 

lètters were issued on 4.12.2000 as Salesmen on temporary 

vcancies in Spear CSD Canteen. They were advised to return 

the attached wilingness certificate, duly filled and 
11 

signed. As per the terms the salary of Salesmen was fixed 

Z~ 
at Rs.1400/- per month. It mentioned the terms and 
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onditions of service. While things rested at this stage, 

:he Hon'ble Supreme Court of India pronounced its Judgmeht 

)fl 4.1.2001 on Civil Appeals Nos.1039-40 of 1999 with C.A. 

os.1041 to 1043 of 1999. Union ofIndia and others Vs. M. 

islam and others, reported in (2001) 1 SCC 720. The 

Lforementioned appeals arose out of the Judgment and Order 

)f the different Central Administrative Tribunals on the 

tpplications preferred by the employees of the Unit-run 

anteens claiming benefit as regular defence personnel 

rnployees or at least as civilian employees serving under 

ihe Ministry of Defence claiming that the Unit-run Canteens 

!hereinafter referred to as URC) were part of the Canteen 

tores Department. While dimissing the appeals of the Union 

f India, the Supreme Court observed that for effective 

iunctioning of the defence servfces it was absolutely 

ecessary to provide canteen facilities throughout the 

;ountry and while the Canteen Stores Department served as a 

holesale outlet it was the URCs that served as retail 

utlet. It was also observed that though the funding of the 

s was not made out of the Consolidated Fund of India, 

ut it was made by the CSD and the CSD in turn had formed a 

art of the Ministry of Defence. Referring to the 

rinciples of laid down by the Supreme Court in Parimal 

andra Rah,a Vs. LIC of India, reported in 1995 Supp (2) 

C 611, the Supreme Court also observed that it was  

ifficult to conceive as to how the employees working in the 

cs could be. held to be not Government servants, when it 

d emerged that providing canteen facilities to the 

fence service personnel was obligatory on the part of the 

vernment and, in fact, the URCs discharged the duty of 

tail outlets after getting their provision from the 

olesale outlet or depot of the CSD. Distinguishing the 

decision.......... 
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ecision of the Supreme Court in Union of India Vs. 

hotelal, reported in (1999) 1 SCC 554, the Supreme Court 

ield that the CSD formed a part of the Ministry of Defence 

tnd if their funds form a part of the Consolidated Fund of 

:ndia and it was the said CSD that provided the fund as 

tell as different articles through the retail outlets of 

:he Unit-run Canteens then the employees who discharged 

:he duties of salesmen in such retail outlets must be held 

o be employees under the Government. The officers of the 

efence services had all-pervasive control over the Unit-

un Canteens as well as the employees serving therein. 

Accordingly, the Supreme Court observed as follows: 

..In the aforesaid premises, we are of the 
considered opinion that the status of the employees 
in the Unit-run Canteens must be held to be that of 
a government employees.............. 

...We, however, hold that these employees 
of the Unit-run Canteens willdraw at the minimum 
(sic of) the regular scale of pay available to their 
counterparts in CSD and we further direct the 
Ministry of Defence, Union of India to determine the 
service conditions of the employees in the Unit-run 
Canteens at an early date, preferably within six 
months•from the date of this judgment .......... 

In terms of the law laid down by the Supreme Court, 

he respondent authority issued policy guidelines and the 

uarter Master General's Branch, Army Headquarters, New 

elhi forwarded the terms and conditions of service of URC 

mployees to the Command Headquarters and other authorities 

and instructed them to implement the same by all concerned. 

As per the said communication the terms and conditions were 

to come into effect with effect from 1.6.2001. The relevant 

art of the terms and conditions are cited below: 

"The Supreme Court on 04 January 2001 while 
disposing the case of Union of India and Ors Vs. M. 
Aslam and Ors directed that employees of Unit Run 
Canteens (URCs) will draw at the minimum of the 
regular scale of Pay available to their counter 
parts in the CSD(l) and Union of India to determine 
service condition of the employees in the Unit Run 
Canteens. There are at present approx 2419 employees 

working........ 
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tO 

working in them all over India. Consequent to the 
judgment this paper lays down the guidelines on 
terms and conditions of URC employees. 

	

These 	guidelines 	shall 	be 	called 	"The 
guidelines Regulating the Terms and Conditions of 
Service of Civilian Employees of URCs paid out of 
Non-Public Funds" and shall come into force with 
immediate effect. These guidelines shall apply to 
all civilian employees of URCs paid out of Non 
Public Fund Account but shall not be applicable to 
any person engaged on daily wages or on casual 
employment. These guidelines shall not be applicable 
to any Government employee, who may for the time 
being be detailed to work therein in any capacity 
whatsoever. For those employees who do not accept 
these terms and conditions, resignation from service 
as per provisions of Para 46 to 48 of guidelines can 
be accepted. Only in case of dispute, should cases 
be referred to auth given in Para 45 of these terms 
and conditions. 

All employees shall be classified as under 
probation during their first year of service. On 
successful completion of one year of probation they 
shall be termed as temporary employees till five 
years of service (including the period of 
probation). On successful completion of five years 
of service, they shall be termed as permanent 
employees up to the age of superannuation or upto 
the date of resignation/termination of service. 

All employees, whether under probation or 
temporary or permanent, could be treated at par with 
Govt. servants employed in CSD (1) as far as pay 
scales are concerned. All the employees are 
employees of URC and will remain so till the age of 
superannuation or till the date of .resignation/ 
termination of service. The classification of 
employees and the pay scales is given at Appx 'A'. 
The number of civilian employees require to run a 
URC will be determined by the employer. 

A letter of appointment shall be issued in case 
of every fresh appointment. Classification of all 
civilians presently employed in EJRCs will be re-
designated by a board of officers and a fresh 
appointment letter will be issued." 

per Appendix 'A' to the aforementioned terms and 

c?nditions ,  the scale of pay of URC employees, like 

LDC/Billing Clerk/Computer operator/Salesman/Accounts Clerk 

s fixed at Rs.3050-75-3950-80-4590. 

4 	The applicants 	had 	also pleaded that since 

July/August 2000 they were working as Salesmen and their 

rvices were extended by a subsequent agreement dated 

3.2002. As per the second agreement dated 1.3.2002 the 

applicants .......... 
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applicants were reappointed as Salesmen for the period from 

I, 1.3.2002 to 31.8.2002. Subsequently, it was averred that 

.1 respondent No.6 issued the impugned letter No.51905/SC 

dated 10.2.2002, which has been mentioned earlier, the 

legality and validity of which is under challenge in this 

proceeding as arbitrary and discriminatory. The applicants 

stated and contended that in. terms of the Supreme Court 

directions, it was incumbent on the authorities to 

regularise their service as Salesmen in the Spear CSD 

Canteen in terms of the policy laid down by the Quarter 

Master General's Branch dated 14.9.2001. The applicants 

also assailed the impugned communication dated 10.2.2002 as 

aribtrary and discriminatory. 

5. 	The respondents contested the claim of the 

applicants and submitted their written statement. In the 

written statement the respondents pleaded that the new 

terms and coiditions were framed with an aim to reemploy 

the applicants as casual labourers on cotract basis and the 

applicants refused to accept the terms and conditions 

framed by the Ministry of Defence pursuant to the 

directions of the HOn'ble Supreme Court. Since the 

applicants declined to accept the terms and conditions 

they were engaged by the tJRC as casual labourers on 

contractual basis. In para 6 of the written statement the 

respondents, in response to the pleadings mentioned in para 

4.3 of the application, contended that the applicants were 

selected for employment against temporary vacancies and 

were appointed with effect from 4.12.2000. However, prior 

to that they were working as casual labourers with Spear 

CSD. In the written statement the respondents stated that 

ursuant to the Judgment of the Supreme Court and in 

accordance with the direction of the Supreme Court to 

determine.......... 
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determine the service conditions of the employees in the 

URCs at an early date, the Army Headquarters with due 

H approval of the Ministry of of Defence formulated the terms 

and conditions of the URC employees. It was also pleaded 

that according to those service conditions the employees 

already in service against the permanent vacancies under 

URC were to be absorbed in the URC as per 

probation/temporary or permanent employee depending upon 

the number of years of service they had put in, provided 

they accepted the terms and conditions laid down in letter 

dated 14.9.2001 issued by the Army Headquarters. Although 

the applicants did not fulfil the qualifications required 

for their employment on permanent basis since they were 

neither permanent nor employed against permanent vacancies, 

still the management supplied the terms and conditions 

framed by the Army Headquarters to the applicants and they 

were given option to either accept the terms and conditions 

of service or to choose to be employed as casual labourers. 

The respondents also pleaded about the reduction of the 

number of vacancies in para 13 of the written statement and 

averred that the Spear CSD is basically meant to cater for 

needs of troops of HQ 3 Corps. with HQ 3 Corps and its 

units moving on OP Prakaram wef Dec 2001 there is drastic 

decrease in sales of the Canteen. There is a requirement of 

CSD Canteen with the HQ 3 Corps and spear CSD is likely to 

be closed and moved from here............... 

6. 	We have heard Mr M. Chanda, learned counsel for the 

applicants and Mr A. Eujar Barua, learned counsel for the 

H respondents at length. On consieration of the materials on 

record, it is apparent that on 4.1.2001, i.e. the date on 

which the Apex Court pronounced the judgment, these 

pplicants were also working in the URC as Salesmen. The 

judgment of the Supreme Court pronounced the status of the 

employees ........ 
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employees of the URCs as Government employees. As per the 

directions in the judgment of the Apex Court, these 

employees were also to be allowed to draw a the minimum of 

the regular pay scale of the CSD. In terms of the judgment 

of the Supreme Court the Unin of India was to determine the 

service conditions of the employees of the URCs. As per the 

judgment, the responsibility was that of the Union of India 

to determine the service conditions of the employees of the 

URCs. As a matter of fact, the Quartermaster General's 

Branch circulated the terms and conditions of service vide 

memo dated 14.9.2001. It was incumbent on the authority to 

give effect to those terms and conditions of service. It 

did not depend on the volition of the employees. On perusal of 

the materials on record, we find it difficult to hold that 

the respondents offered them the benefit of the terms and 

conditions of service of URC employees promulgated by the 

Quartermaster General's Branch and the applicants refused 

to accept the same. As per the communication dated 

14.9.2001, it was the respondents who were to take steps to 

implement the terms and conditions of service of URC and 

act as per directions of the Supreme Court including giving 

of the regular pay scale. The impugned orders whereby the 

conditions of service of the applicants were changed vide 

memo dated 10.2.2002 runs counter to the Judgment of the 

Supreme Court as well as the policy, decisions laid down by 

t h e Quartermaster General's Branch vide memo dated 

14.9.2001. 

7. 	We have also perused the agreement forwarded with 

\/ the order dated 10.2.2002 which was prepared by the 

respondent No.6 unilaterally. Acceptance of the terms and 

conditions nentioned in the memo dated 10.2.2002 by the 

applicants ........ 
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pp1icaflts for want of their bargaining power by itself 

annot estop the applicants to assail the legitimacy of the 

aforementioned order. The respondents instead of acting in 

erms of the Supreme Court directions and the policy laid 

own by the Quartermaster General's Branch, terminated the 

service of these applicants as Salesmen and appointed them 

fresh in terms and conditions of March 2002, which par Se, 

iii s arbitrary and discriminatory. The impugned change in 

the terms and conditions of service issued by the 

espondents vide memo dated 10.2.2002 is in our view 

Linsustainable in law. Therefore the said communication is 

f iable to be set aside and thus the t'e-r-ms---a-nd--e-o-nditions 
set out in the communication dated 10.2.2002 stands 

uashed. The respondents are now directed to act as per law 

in the light of the decision rendered by the Supreme Court 

in the case of N. Aslam and others (Supra) and take 

necessary steps for implementation •of the terms and 

onditions of service of Unit-run Canteen employees issued 

the Quartermaster General's Branch vide memo dated 

14.9.2001. 

The application is thus allowed. There shall, 

owever, be no order as to costs. 

\  vcf 
K. K. SHARMA 	 D. N. CHOWDHURY 

DMINISTRATIVE MEMBER 	 V ICE-CHAIRMAN 

n km 

A.  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Adrnithstrath'e Tiihunals Act, 1985) 

Tie Of the case: . 	 0. A. No ____12002 

• I Sil Gopal Ballav Paul & Ors. 	: 	Applicant 

- Versus- 

Union of India & ()ther 	: 	Respondents. 

INDEX 

SJL. No. 	Annexure I 	 Particulars 	 Page 

No. 

Application 	 1--17 

Verification 	 .16 

03, 	I 	Copy of appointment letters dated 4122000 f1-_ 

II 	lCopy of order dated 14 ,,9 ,2001. 
I 

(Series) 

III 	Copy of impuqned letter dated 10022002 3ç-- 

IV 	C:opy of order dated 22.01 2002 	1 ; 
V 	Copy of order dated 25Q1 .2002 

 
- 06. 	VI 	Copy of payment voucher dated 01. o,:000 

Filed by 

Dte : 	 Advocate. 
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IN THE CENTRAl ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:. (iUWAEATI 
(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. 	 /2002  

E1WEEN 

ft. 	Sri Gopal Ballav Paul 

Spear Cantten CSD 

ILW. C.I. Force(NE) 

C/o99APQ 

Sri Diganta Shamia 

Spear Caniten, CSD 

I{W.C.I. Force(NE) 

C/c 99 APO 

Sfui Satya Ram Das 

Spear Canftén, CSD 

H.W. C.I. Force(NE) 

C/o99AP() 

41 	Shri Sama Mazumdar 

S/o Shni H.K. Mazumdar 

P.O. Rangapahar Crossing 



District Dimapur, (Nagaland) 

PIN-797 123 

5 
	

Srnti Crita Kumari 

Daughter of Shri Kailash Prasad, 

Rangapahar Corssing 

Thackhu village, 

Distiict-Dimapur (Nagaland) 

2 

* .Applicaiits 

The Union of India, 

Represented by the Secretary to the 

Government of India, Ministry of Defence 

New Delhi. 

The Director general 

Canteen Stores Department (CSD) 

Army Headquarters, 

New Delhi4 10 001 

The Deputy Director General 

Canteen Service 

Canteen Stores Department (CSD) 

(> 7 d a fv/Ud 
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Atmy Headquarters, 

New Delhi. 

The Major General, GOC. 

Headquarter CT Farce (NE) 

C/o 99 APO 

The Vice President 

Spear Canteen, CSD 

Headquarter 3 Crops 

C/o 99 AF'O 

The Secretary 

Spear Canteen, CST) 

Headquarter 3 Crops 

C/o 99 APO 

.Respondents. 

Particu1r.s of order(s) against Nhich this mplication 

is made, 

sppi.i 	 fT.ds5çj&iflL ths impuqr.;.: 
\ 

Led ic 	02.2002 	j 5$I.)ed by 	the Resondent 

Lhe• n'' 	Tr'rn: .ri:i 	::ridf ... of 

r::c 	..... 	:iii Lb. 

;t.1tLI5 of 	tFie ..;r'ese nt 	ep)J.. 	C:Sfl Le !i.'.'e cinqed '.nd 



4 

21 

4 

4 

iIi 

 

r:'f':i. 	 'ti.  

Honb1r Suprenie ta.n.iitq 	tue C::.) civT.an to 	 I 

emp1c:ieec 	V1d 	it. 	IJ::'iqrflOfl t.. 	:as;e.:J 	c:n 	04 f.... 2CC'J...  

S. 	fl, 	4:].. ari 1 	Ocs. 	and 	 nl:tr d 

iflO\(.: 	by t.:he: 	.cpc'ndents t.o OuSt th 	&Pi.C3.flts fcOrrl 

ser Ice 	 r the fl 	a 	and c:c,:,i,oI...c of cacaI nrriployues. 

Jurisdiction of the Tribunal. 

The eppi iccnt: decLares that.. the su!ecL: niati..:er' of this 

appi'ic:at;'i.on is ei....within the Jsdic:tion of this 

Hon b1.e 1' 

	

appi carit further d::..i,rces t.t this 	:.:plIc.tlon ic 

tJ.:'t 	Ii1.'t;fi:Lrl 	f'i''j':........iit:.it:ic:'i' 	.... 

<:t 	tt:::  

Facts of the Case. 

That t he applicant 	arc . cit.:i....erl:c of India and as such 

the 	are entiti,ed to all the ....,I.qht.s. p'ctec:t:i.onc an::] 

Pr''iri.i ec;es as 	wu... antred under the C:onst:i1ut,i,on of 

India. 

h''L'fhi 	 L:';Ej:fr1rI t 	rnc .. 	ft  

3tors Pepsi .... merit Lf':::::''chor'L 030) rtrier L:hc 	 st.,ry of 

De'f ence. 	Ctcernment 	of 	India, 	displayed 	on 

3, 

(7 a) f24u/av /1L 
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icL1niarit in the Nc't:ie .oa rd of the 	r'm'' Cinema 

( 	J,.n 	C)..e.t.r - .tc:L; jif: 

2000 	invitipIg applications For 	fill inq 	up 	some  

Ce of 	Salesmen in 	their 	URIC U0 	Canteen 	I e. 	the 

3p.n C:l) 	Canten., llq 	3 	C:onpe 	C/c 9' 	APO at Rangapahar.,  

District-Dimapur, Na.a..iand 

IL .1.1') rE.er)Ofl.e, to the Ai..venbiaerrient aforesa',d. :":con 

af:,)L1. c.en Ca applied for the po s ts of O'ai eamen and 

tianeafin -  they were 1nterv:te,e(:l i n the month of May 

and June,, 2200 and were e.&.ecf:ed for pi)v1i-1trT1 nt. 

were 	arpoinLeca. 	2e.iaamen 	and 

accordingly r I J 	the applicantsjoined as 	_i I ill F I 1 

the n,oirth of Ju .i..y 2.ciC'.a 	e:x:I:::e.i::ti riq ti -ie applicant Mc:' 	5 

c:'n1.' who joirred.in Cuquat.., 2000, Hcii.,a',ian, their f•"in'l 

c:'r 	(:', ] 

toil ol.\iinq an agreement signed by the app] 1 c:arte. and the 

Employer on 4.122000... 	The terme and r:onctii::n:, of 

appo.[n'mrnC b'aiiiq eaiiie 	fc:'r 	all 	the a.plIrnt:.:;., 	i')i'iIe 

I:','i) 	irC:':,. 	of 	J.r:o)J..i::rirrt: 	letters. herewith 

for 	rfr.r ;I'1I:ii 

of appo.in Lman C letL.er':e dated 4. :i., 2020 in 

'L. F I e name of applicant No1 and 3 are annro<e'd 

he r : : Iaith as Annexure I series) 

4 a 	That as per 	L.ii::i t€rFIiS of 	pi::olntmani, the appi 'l:ani:::, 

were 	appointed 	against 	PSifll:O),......r'/ 	'/r:ii.i,F]c:J •.... 	'i d 	f'ri' 

(t:i.1n b,'iicrit. 	hare made for a i:er'IocJ of one year., and 
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4 

6 

euf:c.t 1;:) fiu thor r tens::u::n 	l t was however mentioned  

:i_i the ni: t:,i: If i':Yt: 

rooii rad., then t:hei r 00ivlce:a would be t:erininaLed with 

one lion Lh i':::t1c:e,., 

Khm W&MR Suornme Cc'ur - t \ih.la 

disposing of the C.:v 1 Appeals ,j.n:,L some ..ld(ll1er!te 

ct, tlio ,'Jocihpijr and Mumbal Eienc:hes of the H:.:nL:1e Ci In 

Un 	on 	of 	rnd..a 	4 	Ci us.. 	v's., 	Ni. 	Astern & 	Urs. vido 	its 

,iudqriient 	r':as:.ed 	on Co .C:i_. ,,001 	in Uj'ii I Appeals 	Nos.  

103940 of 	1999 with Nos 	1041 	to 1043 of 1999 	par tly 

eI]o.,ed 	the 	appeals but 	dlrE:ct:ed 	the i"lin.i.str'y 	ot 

U:'efonce, 	union 	of .Ldi:i 	t0 	de.LOrfliliO LhE 	service  

condi t I 	ne of 	the 	uiii.Luus in 	the: Un .i. Nr- un Cnteons of 

the 	::::ai -ii:ee.n 	5l:oree 	Department at 	an caH..y 	d:.;t;c, 

preferably 	v/it::h::[n 	s1> months from the date Of 	JudUiUOI1t 

That in compliance with the aforesaid directions passed 

b\," the lIon b'le 	;i.pr ama bourt 	in its •jwjcliiienl,; daIc?d 

04.01.2001, the 	7eriflH5n ta for-mi. atcl the Terms and 

COfidiIJ..Ons 	of services 	of Unit 	ruri Canteen 	(nNi:) 

empi. c:yr  as 	v,ih:ich was 	c.:::i n'cu ]..atad bvtho Resi:.:ondent 	No. 

vide 	:li'::ir N..l'n ,,  14.9.2001. 	The  

service '::ondit:ions 	datniled in 	the said 	or<ler 	daLed 

ifli providaa; 	inter 	alia under Pare 	5 	and 	as 

N)] 1 c'vs 

M. All 	Employees shall be 	classified 	as 

under probation 	duninc their first 	year 	of 

/(4A4UL 
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er ,'Ic:s. LIiaL:CeS:SiU1 	compie.t:.i,c:n 	Of 	Oiii.  

f 	)r:I.itCC1 the 	:,ha1:L 	b: 	termed 

er:p1C).EiE$ 	1.1 :Li. 	 im< 	of 

iricJ..i...idjriq 	fhr: 	period 	of 	prc::atoi) 

On 	s.uc:;sf 	.1. 	c 	rn 	-a-,  t-l. o ii 	o 	f i've 	y'eI.r a 	of 

Ih e 	in 	 r 	it 

empic:),ce. UP 	to 	the 	ape of 	aUPeriIflflW3tiOfl 	or 

up 	to 	thi: date 	':...rf 	 ol 

eriipIO/r 	 L.AUdi:r 	Probaton 

cm 	t:ernporary ':ii 	.;:e.rrnan t 	coui.ci 	be 	t.reaced 

£t 	pir 	li Lb 	GOVt. 	servants 	etripoyed 	in 	CSD 

(i) 	f&r 

;t 	tJFA( 	&iic 	,i 

n i 	H 	iii 	' 	1 	ci 	nt 	'i 	n 

till 	the :.f:r, 	of 	c 	qnefi Ofl/tCiflffljOntiflfl 	Of 

aervi. c 	........ he 	C.J..asa.1.Ij.cati on 	of 	rm1Ipcivr..5rId 

ii.ven  

eiiip1o 1.'eas 	rr::iquired 	t:o 	run 

a UNL.:  i.'i.L.i. 	:::e Hat:ai.r11r i p ( 	!::t, fLr.. e:rr1:Loyer 

t:)rc','::ci ceri 	3 	() 	t:tte ,:i:i<:h 	t 

that. 	these :..:UJ,.d(,tlflee, shall i.ppJy 	to eLI 	Clvi. 1 

ami:.:loyeea 	of URO s paid oul 	'::f Non 	public FUnd 	CQJfl 

i:>uL 	ill 	not 	bc 	applicable 	to eny 	rtrm- sciri enqepe 	n d o  

0i1 	Cl3.SWi .... CimII1)I o1/merit:. 

aJ(v iZt1i 

'~ -, 	 p 	 I 	 - 	 1~ 	 , 



	

k 	 (CcpY of cIrdr d:t:c ci 1492001 is  annexed 

F'1?i :,.)ILth as Annexure-II). 

	

I 	

: 

G . 

 : 

iw 

': r 	

Ni 

h1)  

ap po intment 

:: 

:rI:1::F 

ha ve been 

	

. 	 ri:; 	since 	 .. 	 •J• 

i;Fiir 	 ':_ : . . 	se rvices of the appl i can ts  

were :t... 1Ckd by another subsequent Agreemen t 

01 . 03.2002 and as per th.i.s 	s.c:ri:J Agreement 

01.03.2002, the applican ts rIi.:i as  Salesmen 

f o r the period from 01 . 03 . 2002 to 310:L2007.. 

4. 8 Tha t while e xt ending the 	 fcrtdi€ 	 t:iI11 

with effect 1ioiii 01032002. the Le::oiidenL uiO6 issued 

the i.mpuqned totter No 	51e05/9C dated 10. 0:2. 

notifying therewith some Leriiia and condition of service 

crit 	 f:3[ civilian employees. Q the eel d 1oLLr 

02. 2002, it was lien ti.oned that the employment; 

of the eT:i j::erut.; with e ff ect frc:rn 01. C.32:':'J: 	:t,u1ci be 

tei - med as c:a:.•T..u.1 eiiii:TIOymefltT undo Ffriesh terms and 

c.:ond tioio ahowinq a clear dopertu re from the (.)riqna.L 

t:ei r11:, o f eptuo.ir Liuen t; of the applicants who iero 

t0UitCd &qa.j ns[; iempo er:,,  vacancY and not: 

1 c i p ..Lc, ees . 	h E 	::i.rbi Lrary action of 	the resp''ndoni..s 

smacks male fid::T intentions and this sudoeri chanqo of 

status of thee ppl Lean ta f corn Ternpc'rary employ cnt to 

(T&su5..L arri0.LOyrnerit is made d1.ji:.:e:ite.iy with the on l y  

.iitntiori of excludinq t:.ha prlii.erutc from the 

eLica b.l by 	of 	the 	'(1iflal 	se.rvce 	cc iditIfaic, 

a. V)L~_ 
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noti. f led by the rssponden La or the L.1RC errip I oyeea vdr. 

thai r 	i:;u3,rt l:r ord, 	dated 14 .09. 2001 as stated 	in pare 

4.0 ebo\,e an:J depr led t. h 	ap.I.Lcnni:s 	cit the normal 

aeri,.c:r? condi Lions :Llk other UkO erriployeeo.. as observed 

by 	the Hon ble Suprerc. Court in its judqment cbifd 

.2001 for the ijR emr.1.o's dad 1. are(I e Glc')arnmen t 

serants, It is pertinent 1:0 mentori here. that: in thc 

.i.nIt:.:u!fej C. rdcr tj.c: 2:c:'' 1dm t,  ,~t t u t th 

be en aIt:Ccred Lo casual efl10J.00:es u'.Thi Or 

tirezir nature of rorks remained same. as before. ml 	r 

or parrnanmn [: 	type., 	T 	uppi. can La hei nq 	temilporary 

7/ 
enrp.civr:rm: of spear r. antee.n u id iiith the pprehe of 

3oorinr, t:hei r i ob had accepted the 3. rnpuqnen terms and 

c,crm::i.ltloria i.Ld dorrm i n the impuqned letter doted 

10 	 [ii,...tt.: 	t he, 	r$ 	f:er- ni:... 	arid 	 a 

rlsc.Lc' 	 i'l contract of employment and as s u c h 

the 	ieLtCii/Lr(rjl5 	and donditcIns 	are. 	1 iable 	f o 	t. 

ffjfsj ad. 

Ci.:p. rf .irrI1:j(il etter dated 10,Cr:i2 is annie:<ed 

heremimith as nnexure-III. 

1? 	Ttmt, 	tr 	a.i:çl.i. 	.rit:m 	n 	t:.ci 	mtrL 	't:fmat: 

.i.ntorirral:jon frc'mii re ...labla source ,t.h.. i , could understand 

tJmit.. 	p 	t. 	t 	t::1'r 	iJj 

the 	lIon tile 	;upren1e 	:ciu nt.: 	in 	its 	j udqment: 	dated 

n:i.,i..rr;I:I., 	l..Jm:..: 	i)r_.;, 	tinn 	: 	 t'i 	, 	 (2f'(:t (.1) 

CI:2, 

 

r a 	e :20) 	the respon:J(..n ti nzi tiat:ed the process 

ror racin.nlcriainq the sen vices of the applin...mnts 	11:J t;tne 
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mat:er 	 5]JTiOSt to .1 Le f1n'.i, s t age but all on a 

the respondents maria a. daprrture f r ow the .s.:tmr 

end :Thci.de:d to man their URO i'.rjth thai r army pers o nnel., 

and cons equently issued thr:i I1ipL.i]d lettc.r dat:ei..,! 

10 .02.02 a kne the ap.[:icantr; fo ran ::rHg into a ne w  

r:iie.nt for a new tenure of al,:::: months i,rif.:h affe::.:t 

from 01 .,03..200.: with fish terms arid cund. t.ions frir 

casual employment.. Nae:::J..l. ass to say th a t this aC:t..i.)fl Of 

the r7pOndents is a part r:i thef ral nister move to 

c:ust the app1.. cents I row 

4.10 That the appfl.cants berf to subm..t that thesak 

impugned 	letter 	dated 	10 . 02 .2002 	engag i ng th e  

apr:l ic:aflts 	a s 	C;a:'.LIi1 	einpLoVs 	with 	affect 	f row 

()1.03 ..2002'iri jioL,t..lon of the 	rdar Cfr:3ted 	.. 0J.. .2002 

/ arid dated 25 .01 .2002 of the r rmy Headquarter jhe reby 

engagement ........................ iorker in any post; had been banr'ied 

and :ai.ch :'::asua...en auemerit of the pr'eserit. epp.1:I.canto 

oh• yi' been already servinq aqains't temp':;;'r&CY 

,acaflcias avert prior ta' the noti f ication of sarv.icc 

conditions of 000 ernpioyees tar being appointed 

throucii"i proper salecf...1.oni pr':JCeSS is not at eli t:en ..Lie 

in terms of thai r own rules and is c:oiiip lately 

nrhii:rary, unJL.tst and unfair an:::..i as such the action of 

the ........spondonts are iiell inc ....cati..ve of their ultimate 

intention 
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( : )j)/ of order dated 22.01.2002 ::(j:. 	dated 

OiL. :20C'2 a re anrie>::d hene'i.'zith as Annexure-

IV and V F:ctVOi\,' 

4.11 That as jndicatrd abo,'e and as at r:r't:nd. iLls now 

learnt fr"::'m reliable sou roe that.: the at:.ions 

to 	tarminat:e 	the services 	of the applicants 	by 

31.08.:2002ie. 	on oonij.:.:let ion 	of the preent 	term 	of 

f:C:irIfjTI(yrit and it is 	with this intention 	t..:].tt: the 

r':iOndErits a1t:,rr':d 	the s,'ir:e conditions of 	the 

appl.icant:sarbit:r'ari.. ti  by 	the 	inipuqne.d letter dated 

10,.02.,2002 earlier,  CateqorisiflO them as casual 

employees.  

4.12 'T'F'rt 'the 	applicants 	riic:':.t I1'...!f I t.T) 1 . v 	;I.J)rT1:t 	1:11t: they 	'': 

yi;::ic:irri tyr1 	agai nst 	lT(1iii ry vacanciesof 	Salesmen 

the 	ClL) 	Spear 	Canteen and tLat 	t(,:I::: 	after t:I' 1:..t:>: 

advertisement 	of 	the at:e 

'Itii'' have been 	rendering 	s,ir''/.t':i 	.:, 

such 	for 	tvic.:' 	y'ia re 	and have t:.iu' 	ecqi...........ad 	a valuable  

r'iqht: 	for 	regularisation in the 	post: 	of 	Salesmen.. The 

URC,: 	in 	ihu:,:h 	they 	have 	been 	uorkinq, is also 	running in 

ii. 	vcr,' 	healthy 	s.hepe 	'i ti'i a turiio'ier 	of 	rEicre than 	Fa. 

13.1I 	 iiici'itii 	i.e. More 1:.:t'iti'i 	el 	crores per 	Vear 

and 	a:.; 	such 	ii:: 	falls under 1 yf:..:a 	 URL:: 

i..:,:.i_t'.jl,t.1(.iii 	t::r;.'ii.d ui'icfci' tsi'a 	f 	of 	the 	c["(ler 	ct...'.t,et 

14,9.2001 ':nnevi..ire''-II) They 	i•ere 	appoin Led as 

<:.ivJ........ an 5flipiO,'ee under 	the 	L,stJ"URC 	and 	rere 	paid ED 

pay rh.i.ch is also evident f cciii 	the payment  voucher for 
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lie month of c:uqi,..et. :2'::OO 'iheremn the names of 	t:he 

applicants 	appear 	in 	S1. 	N.1c. q 	to 	i . i 	ri.t unaer - 

the 	service 	conditionsof 	URC 	:ifll)i.(.Y€S as Welt out 	in 

Para 5 of 	the order dated 14.92001 by the ReapCfldefltO, 

an 	C::E::;fJ].. (Drflt)i.t...i()ri of :ii: '::r 	..it 

service shall 	be 	termed as tflil)Ol&IY 	ompioeos and 	a:; 

ic:h 	the 	proeoit 	ra.:p1icaiiLs have 	a].ready ac:qi.ired the 

right forHujri(i regularised in 	 fraEnt. 	:Oii,;L ;$.r 

t:,iii':':r" 

it;ual:.ad 	thus 	the 	appl.i. cents 	appri:.:.hed the 

res::oridents 	t::'imo 	and 	again 	for 	requiSi I:t.ion of 	their - 

services but to no avail.. 

of 	r:\rT1ri t: 	\(::ii.)r:hr' 	itd 	C:dL. 	, 	cc c::cp :j t o 	the. 

m'::)ntil 	at 	(i)iT:ji.JO.t, 	2000tsa.nnOXOd 	her.arith as. 

Annexure-VI 

413 	Thai: 	your 	ap:i icants 	hcq 	t:o 	st:ate 	that 	due to 	m:::n 

corsdeot;:ion 	of 	their 	cr;e 	for 	reLiia,ri.satl oi of 	their  

services as salesmen by the respondents, 	the 	app[1c.aflLa 

have 	boon 	incur rinq 	i::.nafl(.al 	loss 	and serv.i.c,c: 

prospects. 	Asa uch 	f:J.ndinq 	no 	other 	alt.:ernetivo and 

apr.:rohendiruci 	the 	imminent 	iermi.nation 	of l:heir 

services. 	the 	apr::1ic:ant::,; 	arerfprOSehlrlq 	this. Hon b1e 

Tribna 1 	for 	r:r'otoc:tion 	of 	f.:he.ir 	.toqil.:.i.mat...e ciqhf.... 	and 

nterc'at 	and 	prai,inq 	f o r 	a 	direction upon 	the 

reat::oflcients 	ti:::' 	requlariSe 	the 	aeni,,, ic:es,  of 	the 

app]. icar ....:s 	as 	Sal. eamun 	in 	the 	UPO 	01 	the 	C9U, 
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1Fi.t: i..'31:ic:'ii crid 	frr 	1:li 

c::as 01 ius't:J. 

G r o u n d s for re1i.efL) with 1ea1 provis1ofl 

t:mri:rr' 	'0OflC:S of Se 05i1ei'i ..n the Uri. L.-ruri Canteen 

5.2 	F':::r 	thet: the:I,r 0 :in1:ments t.!rs.avL 	La 	tIe 

torme.1 	,C/ertjS0fli0rit of 	the posts 	rrid 	Lcd 

e.iOcrpi ........ i'l 	proc:;.s , 	I 	.e. i.rterv1o'.' 	etc. 

5.3 	Fr:'r 	tLFJt, 	t:Licy 	I:)e:rI 	 :ce..1.c:u: 

on terriporery r.ffl::10ymefl t; for lasi. 	t:o :eers end heve 

thus 	acqu.i red 	a 	ivab:Le 	r':iht 	for 

rei'. 	rl 

.54 	Fc:rt.It:. the cLef me ci 	re etDj.)i.T.i.3Ht:S 1O 

fro ..... Li 	iuc.iqment i::sssed 	by the 	Jodhpur Bench of the 

Honb1e CAT 	in GA, 	No. 157 	of 1993 end O,A N'..... 333 of 

994 i'cre:i..r f..t hc1d i:i1i: tIC 1flf.tC/e Of the URL:: 

e Co.,ernrnnt Fri rid a r e eriL:.. Li.s:1 lrr pey end 

iI 	bc)If1te 	end 	 (:C:'nj.l.I.......re 	 tc:i 	tIi 

other IE:çU Le.....G.rvi'nment erripj.oyees 10 the osI::, 

F c)r 	t:l1?,t:. 	i:Iic. 	1 ::iniL1 	3 u 	r I 	c c.) u r 	a,  

L:Fi 	-c)i1 	L': 	Cf:T 	c 	t: 	 tFr 

rnic:I 	i,i1J.. 	:.1iv 

ced/at vl 
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the iiiinhrii'..iri of the requ.iar ;caIa of pay ava.i labia to 

in 	([) 	and 	djr,c::t.:ij ri:ri.i.:;t.r,' 

I. 	t'::'deteriii:i.ne t.::iie 	aar',,'ic:a c:ondjtj:: cia of 

the 	LIFt: 	emp1c:','e'Es 'ii thin aI::< 	nicntha 	I rem the 	date of 

.) udcmc:n t. 

%t 	For 	that., 	as 	per the serv:i.ce 	conditions of PRO 

in 	levees 	nc:'ti t ied by 	the R:..ponden L depar Lman f:, an 

employee 	on of one 	year of  

be termed as 	tinf:::'r'ar' 

evident 	from 	pare 5 	of the 	'::dei''.Jated 14.9.20C'..L 

(hi 	I 	 I I), 	which f 	V applicants have ii 	,i 	1 	i 

5.7 	For 	that 	the 	ai:::iir.aiits 	rereitn'Jiy 	ej:)prCn,C:iv,d 	the 

authc'i. ties 	prayinq 	for 	requla r:[ aatic'n 	of 	their 

seric::es but to no ava:i. I 

•,e: 	For t.:het.: 	the Iji' 	t'run Pan t,:eani 	in 'i'iic.h the 	::t:pl ic:a..... 

a.i"'. 	i,ic:'r"h,ri': 	are i'..IiiI1.1.ii 	 ,'er'.' i'iiy1...L:h'/ shape with an 

[I.Ii'1LI..1. 	t:i..,.Iri'i 	(',\,?r 	i:.:'f 	rIc.:'i' 
	

4 	t:r::"::: 	1rt' 	... 

under rt 	ri'' 	 as ' i the classification.,  

5.9 	F'ri..... iiii 	-the appointment 	of 	the 	applicants  

emplc:' 'ith el'..in:::t: 	1 r':.:'rri 	01.072002 	:i,ft::ar 	the 

applicant had rendered sac "ices 	as 	temperer',.' 	ntiipI 

t' mare 'then one year 	is 	Halo 	fide 	and 	unfair 	and 

"J.  of the ':::'rde rs 	dated 	22,01.,02 	and 	25>01.0::, 

( icinne>:u re Iv and V 	respectively) 	of 	the 	respondents 

themsa ....ies i'F'iereby the 	casuel 	cmr:'ic:'vment 	in 	any 	post 

as banned. 

C4 
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fC Fr:r thot the .han1ii.4 of etatuE of i:ieeppli.c.:eILC and 

t;irn ii.D'E  

nii1 	ir't:it;i. :: 	 .i 	 tii F ,. 

'ioiative o 	t.he pr..riC.ip.ea of neLural 	uat.ioe 

.6. 	Details of remedies exhausted 

ihat the appi:icant.::s 	atat:e. Lhat 	1..;here 	:N 	no oLhcr 

1:ernatie arid efli:::r,cici.. 	remedy than to file thiC. 

app]. S. 	L ion. 

7. 	Matters not areviously filed or rending with any other 

Ii; 	ice.ritc 	 e.r - e 	i..h 	i.-3. CJ 	n'::t 

cn 	)r.it fD:Li.t.ic.n 	r 	i.i:L1.: 

erore any c:oimt cr any othec aut:hor ity or any oLher 

bcrich of the Tribuni -  eqard.inq the . L::eci.: matter of 

the. 	appl....c.:t.icn 	nor  

r:it: 	i.:, 	 :.f 	t:I;rii. 

R Li f (s) _Q!A.g h t f 0 

tiide r 	the t.' ts 

 

and 	ci. rd 	mt z:Hd€?: St5t.d Lhc 

app] ant hurn:.:1, 	prays 	that. 	You ..... ...... ordahips be 	p1ecd 

to admit t ....is 	appJ..i.c::ation 	for the records of the 

case enc.: i.ssi..,te• 	nc:ti ce 	tc.' 	the 	respc'ride.nte. t:c : 	 Ofi 	05055 

as to 	hy the 	relief(s 	sc:uqht. 	fri ri.n this applr. coLt rn 

shel] 	not be 	qrant.ed 	end 	on 	pruea]. of 	the. records end 
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the 	 C)(1 the cau se or 

p ," , 	be 	siri 	be 	ptea::.ed 	to 	gr ant 	the 	folLii,jirq 

rLi. 

1 	That 	the 	res pondents 	be 	di. rooted 	to niodi f y 	the:i. 

mpIqne:i letter 	No 51905/bC dat:e.c 	10 . 02 . 2002 to 	the 

Oflt t:iie.t 	tlie appi 	COfltO bO 	:;hofl ..O 	appointed 

 ~::!':::In s t teripori" 'acaric.1 es as 	per the sir 	Original 

• appointment and not as 	e.I....!a1 errtplo:yment. 

2 	That 	the 	respondents 	he 	di. rooted to 	requ]..ai::e: the 

eel'v'i'::es 	of the 	s•.pp]si.c:a.nts Se.Lesemen in 03D 

Canteen 	in terms 	of 	tle 	direction in 

letter rc;:i 	- 	 •. :J1.t.(,i•I 	.., 

fo l l owI ng 	I i' 	directi on 	of 	t he Apex C 'ii r f 	passed 	in th e  

K:er 	of 	Union of 	iriJi e. '1:j. 

:1'i..I 	Appeal f"!f), 	J':J)(:' 	of 	:L"':, 

8. 3 That the resporidertte be directed to a11oii the applicant 

to 	continue 	in 	serv i ce 	tiLL 	the. services 	UO 

reqt.iI. ar'i.zod in terms of 	pra/er ni:::, 59 

,4 Costs of the applicati on.  

I 'S Any other netiof () to wh T ch the ap::.L loan L. is ert 1:. Lied 

ii 	OS the I - len l:>].e Tribunal may OOIT1 f it and pr oper,.  

N 
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Lntiiriiw__p rde r r r ayii 

rf 	t:.:i.i::, 	 ,, 	 t:ti 	r:pJ.I.i:±rif. 

r;y:. for 	he fo1I oi.'iiiq rLi 

rF-,t 	i:lo 	"citb.Io 	 ha 	 to 	cl.:ioiat: 	ih 

rest.:ondenhe 	ricf. ho oust: the appJ. rants iiom their 

e::KIst.iiH POStS Of Sa.trSr5fl and all c.ii them to coot 

essich tJJ.. the di:apo.ai of this PA.. 

hat tha Honb1.. a 	iriL:.,ini...i. l:e r.)lrased to observe that 

pendency of t:hls apt:::ljraation shai.l not: be a bar for the 

re::poiid:nts ill c''OS1.dajIF1q LThe c:aae of the applicants 

for rapui. a.ri.sat.ion of ser'vi.cas.. 

10 

fFds i3.p1.11cOJ.on Is ii. ad throuph Ad..ocr.tes. 

Particulars of the I.P.O. 

tIc.:', 

ii:t 	of [a,ua 

11 .1 J$5Ld frorri 

List of enclosures. 

L-( ~a'r-~ Paaz 



A 

VERIFICATION 

1. Shri Gc:'r. F3a11 av Pa',.i 1, Son of Late Gc'pi Mohon f.ul. 

aped about :34 years. presen Liv working as Salesman in Spear 

,:5rIfp.r Cf:'fl,. 	HP ..CI FOrce (NE)., C/c 99 APP, one of 	the 

pp.ti...ants in the irst:.ant ap:.:.i i.cat:.ion d'.,.ily authoir' .1... ed by the 

other ,up.:Lic. ants to verity the statemeni::s made: in this 

ar:p1ic;:at:i.On and to riqn this VOfliti(....Lion, Accordingly I 

declare that 1::.he statements made in paragraph .1. to 4 and 6 

to 12 are true to my knoi,.i1edqe and those made in paragraph . 

to M. legal advice which I boi:i.e'..'e to be true ...I 

have not su pressed any niater'ia.L fact... 

And I sin thi:: '.,ierifIca,,on cu t:ftis the 

of 	01INIP& ,  2002. 
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AAMEXvPt (~ ) 

I) t;nte.r, 

o 

Aqll el 0 DCJ 2~0~y PaIj 	
L1j) . 00o 	1 j?Oo! 

	

rt 6e 	Aio 

	

APPOIN I-MENT QE 2ALE.c £ SPEAR CSD 	NrEEN 

Re ference your application for the lost of sa1esm•i in Spear C!.' C;anteep-. 

The Vice President Spear CSD canteen is to inform
you that YOU 

are hereby offered the post of salesman Un a 
temporary vacancy in Spear CS!) Canteen. 

YOU are I'equPstecjtc)r1fl the 	attached 	wii linIie; Certjf]c:ate duly filled and siQned. 

 
month. 	

will be paid sa1ry at the scale 

Your te rm; of er acemeri are as Under 

- 	 jt(: 	the P!'nvjsjori..:i of thj 	a'rm,nt 	th:' 
pCrjod of one y,i. 

- (b) 	One year's period nay 	teded td another one 1 - 

y°ar f the salesifta,) required by CS!) Carit?n. 	- 

ci ;ritan is 	not 	requirpJ 	by the 3pear-' 	(Th j 

	

only one month nOt ire w± 11 be ervec:f 	for thi termination of service. / 

(ci) 	YOU qo throuç,h the CS!) RUIPS and Reu1atjon5 (Copy held with CSD'Canteen Office ). and 	andinq Operatinci ProcedL(re of Spear CSD. A Certificate to this 	effect that 	'ou have read theru1es. 	and reçju1atj15 arid 
undestod all terms and 	bridit1ons mentioned therein and you undertake t abideby 	the ;arne 

he forward to this CS!) Canteen duly ired. 

c o r r / P -  

. 	 ( k 	 Lt Co1:....
.::• 

Vice PreB.ident 
Spear CS!) Canteen 



is 

[III 

t 

44 	 WILLINGNESS CERTIFIC 
DY THE EMPLOYEE - 

• 	.I e as e 	refer 	to 	YOLI r 	app() in tmen t 	1 C t t e r  dtd 	q 	7S11. 

S,O 	Shrj will int/not wi .1 ling 	to 	join 	the 	.iutyas salesman 	in 	Spear CS!) Cr 	r.n on 	a temporary varncy for a Period 	of one yerr, 
3. 	I, 	Mrkif./ 	 undertake to abide by the rules Regulaj5 awl of 	the Spear' CS!) Canteen 	and shall . 	serve 	the J!ar 	CS!) 	(T,nti.•- 	f. 

. 

I. 	 rr. 	c.i aim 	any 	T/flA 	for fl 	( 	 t 	 conveyance 	frc ve;.LrJeo 	Spear 	CSL) 	Canteen. 	 m  

5. 	1 	shall 	not claim for permanent 	appointment 	of 	the subject post. 

• 	

. 
Statjc)f) 	/L) 	fO 

Sicj;rtur't 	... -- 
!).r ten 	 ,9o_ 	2øs: 	 Name 	 . 

Corr/p-•36 	. 	 . 

I - 
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4 
spear CqD Canteen 
HQ 3 crps 
L / 0 99 AP (1 

51905/SC  
'- 	2U pow 

L 
oal 

J'1L° Ei' 	kA 

3EfQLJ1I PF 

- 

 SPEAR CSD 	1EEN  

3pir C9f.) 
RRferenco yn..tr appi icat ion for the past of malesmah 	In [Thu 	l;c'eu-t 

you 

	

ona 	.::. 

	

(Jullingness 	c 

4 	You will be paid ¶alary at the sc 
mon th. 	 ale of Rs 140/— per 

5. 	Your terms of er 	rflpnt are as under •:- 

(a) 	
SuI.ject to the provisions of this acreement the 

emI)]nyrp I u entJq(d for a period of one year. 	
4 

(h) 	
One yearis period may he e tended to another one 

year if the salesmiri rqui red by LSJ3 Canteen 

- (c) 	If salesman 15 not required by the spear CSD C -
mi pen, only one month notice will be sprved for 	? the tPtrn1n411oI-t Of 	ervj-p 	 ' 

(rj ) 	
You cjri throuqh the C[P Ruips and Reuj at 1on (Cnpy 
held with C'D ('anteer) Office ) and E , tandznc flp rat inq Procecftr.p of Spear CS!). A Certificate to 

this c I fect th' L you have read the rules and 
reui1 Itlon5 and uncirt 9tr)od a] 1 ti ms and 

COflditin5 mentioned therein and you undertake to abide by the  unc be fnr wt tJ to this C 5!) Cantern duly Slqnecj 	/ 
: 

Vice President 
Spear CS!) Canteen COT r,r—j 

1 he Vice l'r('...1(ipnt Spear CSJ) canteen is to 	Inform Lii;t you are hi? i'rby offerd the post- 
of salesman temporary vacancy in Spear CS!) Canteen.  

You are requetpc1 to return the attached certi -ficate, duly filled and siqned. 



I 
/ J. LL Ns 1ERTJFJCTE 

-. THE EMPLOYEE 

Y our 	4pp(.:irrI;men1; 	letter 	No 	51905/Sc 

r 	i. 
Qllinn!not Aujin, to oin 	the 	ditty 	as 	ti1fln 	in 	Spear 	Cf31) an 0 A w"Arnry vr:. 	nry 	for 	a 	per')d. 	of 	One 	year, 

N Ul",,:Iertake 	to 	abide 	by 	the 	rules 	and erU aiJ.on:. :( 	the 	:ep c;ST) 	f'srfpii 	a nd 	shii 	serve 	the r:!r.r 	Cs!) 	Gentran o' one  

r::, claim any 	TA/DA 	for 	coriveyne 	from ; r t 

I ;.......... :i.n for permanent 	appointmelt 	of th€. 

Station 	C;/C) 99 ç:)() 	 c:;j 	 I 
1)atecJ 	0 1f .Q( 2000 	 . 	 I. 

.c. 	 LI 

f-i 
	 Th 



Te I : 30 1 t 0 
I 	 $ 

A 

' u 	t 	cxiv x 	 le' 1 y Dt. 

71-  

ii 

I icndq n arter s 
• Soufteru Conjillaud 

ttezu Command 
Western Command 
Central Command 

• Uortberu Cornuicl 
Aruiy 'J'raiutiig ComiflaIl(j 

11 Q (IDte  of 
Air IIQ (Dte of Org) 
COAST Guard 

•DGNCC 

Scp20çj 

I1Armc'oNw T1or cl 
01? unc 

- (: 1fl'flç .e I IOii'nl)J. SLJJ)1 tl!c Ci.iit 	 I  01 ()n j( 

	

(lit 	0' 	200 1 
Iii 1Ji 	('fl$ 	 m 	t Iiicjj 	11i I 	V 	M. Aj:jj 	nid w 

IJ 	'lenj 	aJl(l Co11(jj(j07 	ol S(:R;i('c of Ujt luii (itj tccn 
CUj 	

I
(Itll)l 1!)1)1oved by I\iiIIiEiy of l)cf( l)cc 

aUC lbI\vaI ded 1 11\vj (IL 
tLU1)lcILI(.ffl.t(j,,i by d1 COlIuclij(.(i 	lilese l(:FIILS II1(l (I)d ii t0I,i:; will 

in to c11cl W.e. 1. 0 1 Jt 3 N 200 1. 

•. 	lli::;c' 	ck. 	
( 	

- 

	

I y( 	 lrlgcje1. 
(rthJeur Siugli} 

Dy I)irect,1 
Canteen SCiVIe; lr : fl/fl 

Copy to :- 

CSI) 110, MUubtj 

I 
1) 

I 	ci 



P0k 
. Y 

1' JI 	UJOrT3 
OF T.JiC IP1,Oyj 

GENErtpj . 

Tue Sn u ciuc Court on 01 Jan wuiy 200 1 while dis ;ci.ing the case iOil 01 IJJ(l Ia U.1(1 Ors Vs M. AsLan id Ois (liiCCtCd Ii t culployces of Unit 	 iIrt ii 	 ILgulal ilc of P(Idl1thletOtlicntcittiç 	uid Uinri of ii 1(1 Ia lo dc(enn U1C SCLlCe C01I(1jtjOji of the c ni 	\fl,l he U 	Ruii Caii,tceiis. Tlicic arn, it Pesdut approx 2,U.9ciii'ees vj king in them all  over 11l1Lt, Co.uscque t,t to the jU(] cnieut 1lii paper ly; dowi: the ­01iude1i.ucs Oil 	and (.1di1io1is of Ii 1C cn:Jj)l()ye;, J 

The aim of Uice glucIci'ne 	15 to  iLIcOrpoiu1c S Lttutorptovisjois, _- 

AtPLICABILIpy 	 - 	) 	'r 
/ 	i3Cr 	g11(1cl1m' 'hull bc C illi tt "I IIC RUl(h 	ytilth 'l'riiii mid the Cndi1ioiis of SCIicc of Civilian Einp1oyec; ol 1C paid out 

uf Non-Puhlj Iuucj" iuuj ;Ii:.dj Conic into force with iwacdjatc C1fctj 
T u:sc u itleUtic shall a p dy to all Civil;: ui till Oyec: of U l:; paid out of 
Non PUI)Ije Fund Accouijt but ;llu11 out be applic:ihl• t: uny pcisoi 
cllgagc(t oii.daily wages Or on casual eit.loviuct. T;c kkhiuc shall 

cJ 	 GOvriiniiit CiIlj)lOycC, who nw, for the lime 
)bciiig be detailed 1.o woi'iç tltcit:in iU any ca'pacity \vllnr. [rJjse 
/cuiployees who (101101 a'ccj)t these terms Ui.LCiUijhjth2jy: 1S]fl 

<2- 	1tl 	
be 0111)' iii case of dispute, should CaIC be rctbn ed to auth iveu & 	

Pam 15 OF these tcrin ail(i coiiditioj it;. 

. 	The tUrnovç of U to U lCs vui i 	iwit Rs, 3 1a 	to 23 CIoic. 
lliez c orc thc re is a iie1 to classify 1li UfC; ou 
i.lte (:;nitc&11, us I_lie pithl t:;u 	U yad he suf.iicic[ teu. i;h to pay hi(; 
Cll 1 l)leyccs 1 tile)' aci .1101  

/ 	 'I 	A  

	

{u 	: 

	

/ 	. 



- z 
, 	

-2- 

, o f 

J 	 I S 
J)I()l)(jç)fl (IIIrin' ISC iVj0 	

Oii sU('('C.1H COzIipje(1011 
Of One 1Cm' Ol p b1 or 

Ur 
dfl k tciwt131- 	

WI 	3ctu, 
(nu Itul ing Ilic pci 'od of pi ob i(ioii) Ou 	

(f lie 
(IVICCI thc,JllUh 

k1i1Ai5pc 	
!IO)cc() t 

'peI flUdUo 	
teOfg 	

v A6 All employees wlicthci
.  u utici- 

piobatj011 01 tCJflp0J nty or 
1 Coukj be Utaled ut par with 	

CIupl(1\ 	fl CS!) (I) : far a 
iy SCije; ai CO11(C 	

SC 	1( 
rIlC(l 	All the C11iJ)lOyCC 	

i!C C1upiu)Fec. 011 
'j1tiu1aiii 	) tilt (l 	age of 

St1)Ci.JlIiti() 	01 liii (he c1( 	of 

t 	
iUafj 	of.  SC1Vic,

'•(ioii of 	and 11 it' l: 	SCCS 

ii le  
veii at AppX W. The n tl 1 uljti.  of Civil i;iii Cu1p1o).(*(. z c:qujI ci 	n 	a 

{i RC wifl be dct 	
by U iç employer 

7. Tljc C1nplor 	wjfl be th 
a poii ug auth()l-j( 'Yho S'hLd( 

LUcc a 
al)J)oin1dkC(S 

as on rcqujict1 basis. 

	

e c1 
)loyci' \vl be the local au Uio1- 	(Fi11 CUr/ S Ut Cd iJ; v Olker dcjj fed and t1ijj- C(Iuivalciits fli Navy and 

Air 
 

We URC ha bcc Cs 	 and 
. 	A letter of. LIPPOhu(iit 	1'd1 bc issued Iii  C. 	of c:vt'1' fi:sh • I ; ell 

10. 	Evety lJez)Il 1)cfi. We joblilill. shall he 	quji-c 	
to fnodUcc a 

( :crfitj(11((. of iiic lea! fiu1c 	Ji 	 rc 	c l 
 a repi;le.11 mccl iCa.[ ] ) z'acijjj1j cr that 

cc is 	sUfli-h 	
front any coIIlmi(i]ic.11)l, OF Co tagiuu d isr. 

	If a 
'1Vj(•e 

Medical 011!CCr dcCJaICS 	iIJ 	to bc 3 uflriImg 11 :'u any 
CC) 	

or Co11gjoits (I cas 	lc shah not be CIL1 loycd u 	cc-tij 	
of lriccl ical u11ti 	given I)y I 

i ucJ ical J)rac ti tiOiici-. 	- 

I I. 	
Evey pci-so 	bcfor Joiiih 	

shall ab;o be rtq uiicd f IUflj5)) (.eu(jJj11v of good cl 1
a1ctei. Ii oat (b two gaze!! c-1 °hiCj 5 OF Me ibct5 o. In, lj:ugt('u / 	

lcI'jsJat(lI.(./ (2o1po1L!j 	
Muiiici,i (2oinit 'c, \vhc 

:'it; 1u( I 	IL) hun, 

12. 	All ICC! 	iIic'11( Of St;iff..j(j he 	by 	!;ch:(.ijJj 	'';uj 
1i 	I lie 	)('OiIii 111(1 LiUl.hIt)1'jIy. 	Chat - ter of duLk'5 of each 

a 	 w:ut will 
U 	ftiert(joI1(( in ru1c 	nd 	iiIaty15 (0 b 	ftaiuicd by ('1I 1 veç a liia -5G. 	

- 	 • 

/ 	

• 



a 
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Evciy cLuplyec On '1iiia1 
U11l)jflh1L1elL 

to any post, hj be 
PPoni lcd n 

PiOl)ti(jo,1 fo1 a 	tod of oflC YLU 	
Ilk ip 

CU5, Allay I)c 
CXtcn(lcd to hvo ycw, On 

	)l1 1 ) ICt1j of 5ttptl( Peno 

	

01 PV[)(0 	au Cwplr 	fliay be COii 	i 	
ls aJ;lJciflt b 

a, lCtt 	of coiflm01 ii' 
iii Wojç as WJ[ as co11(tlRl ls bcefr 

ConsjJ(.C(l saUsfact()l)J Mci 
COIBpICLj011 of Prolir1tj011 

periocj shj nbt 
to flutomatic 

COnñLatjo 	
1fl'PlO'CC(' Wbcj hav ( 

ec fl1pfd 

PIDJJaIiOI1 i)erjod l)fl( hav( hot bj1 confj1111 	Would stifl 'Jeucd th b 

Oh I)1obatJo11 untu COzlflfluIe(1 Or (licfr SCjCc3 1Ipcnsc Will1, Duri,g 

l)1obaUo 	the 	
autho1j13, 1.11ay in its di1101 

Ici ns nte the 

3CZj(sCS of, the 
Cmplo)7CCS piljaj011 \v1(Jiit 

assignj 	y 	asor1 

\Ih1 t 5OCVCI. 

dei1tp 

A 	 - 

• 

Zloil efor joinj 	way bc 
	to ftiruj 	a fl i11( bond 

and/or cash 
SCCU1y for uI1QLLflq5) 

as iay be Spccjflccl by lIic 	POinng. 
on 

01, bcfo1c  the (late 
Statc(l in (Jic PPonW11 l( 

I Icr failing 

VhjeJ1 
tj aPpOinü11 letter hw bc 

	
tO.Jlavc bcc 

CWi'.j 15, 	Forft121. of 
CaS]1. SCCuI-ity lflay 

be or(lejed. to (lie 
	;; 1uy be 

Spccüj 	
by PPO1I1(jl)(, autJ1oii(y 

for viol ion of ally of t1jc 

M. 	An CLU1)lOycc Is to ClIJi(lc 
by all such O1crs 

Ofl SCCUt()I 	Allay be 

	

isstij 110th (I 	to I Utc 
by the laj au I!io1• 	whe1 	tli(: c r tc e 	is 

7. 	
CJflpioycc shall be lqIujrcj 

t 
Perform Work lbr (I ):rjod not 

	

tJiti 18 	
a week as hULuy be flcd by the 	 - 

'It)1I)lf). fiu 	tInc to tji 

One day shaj[ be givcu .tu Weekly lioli y 9 
CIOSCC1 

wjU be 
SCC1tC( by (i ChJ1J)JOycr 

Leave 

I 9. 	l.c:tv is a p iVjte; uhl(l 
cauijo b claini(.(1 as a x11at[c• 

u right, it 
S1I;jIj t'c gnw ted subject to CCItC11CjCS of lOcal CIh teCh) . 20. 	Leave adluissib1 t 	a C1flJ)1yC(. shj1 be of the 

ibllo\vjlAlb 	types 

(July:- 	 - 
(a) 	Ca 	

•1Ii e1np1o. 	shafl b eiiIj[[ 	l a lotol of 
B day5 casual leav 

411 a ealetictii. yeni. 

ca 



. 2+ - 

the lirst and h;t year of his ;e1viCc, ii. shall 1)c .c 1cutccl 
PIDI)oliionulely to the c1urd sCIicc (luring that year, Ca.iiaJ 1cie 
slirtU im( be ca.n -jcd oiwai-d to 1 he next calendar va r or be aCcUIlllllatcd 

U11-a\'ajJ.(I Portion of Casual leave in av calendar 
year will expire, a.istlal leave shall be (ICCiUCU as the0 iil sput oii duty with full l)Y L111 aIlowancc. 

jvlLegej4e.  
lea 	 Au cmploycc shall be eligible fr PriVild* 

ve for a total period of twenty days in a year. Privileg k aye, tiot 
nv&ilcd by the CIuployC5, caji be accumulathd to a m$:ixkuuj' of -
six(y days which may be elicashed on tininthin/. 
sUperaIjjtuaUoi.

i of services. During the first and Lhc ltsi year of the service, privilege leave shall be calculated P'poitionte to the 
actual SCIVICC during that year. 

! live 171tholit jL 	In appmopna(c case, lcavc not due 
may be l'egulajjzcd as leave wjthout pay for a maxiujinji period of 
tuacty days at thc di ichon of the 4poiuung authority 

tern yJcn 	Fcmalc employees shall h ehg161e 
maternity leave tn a total period of ninety days with full pay atici allowances, 'l'his leave can be gianted twicc only (lining tl le:: 0 entire periOd of Service, 	 0 	

0, 

(c:) 	llcftLcavc: 	Sick leave on account of sicknc 	fo a 
waxwlwn period ot 10 days can be giai.itcd in a year. Sick 

leave 
will be granted only wlicii rccoiuluell(Icd by Authorised McdiaI 
lnctjtioncj' 5(Y of pay will be giwited fr the duraüon of period 

0 

of sick leave. Sick leave can not be accuniukitecj, 	
0 

Leave of absence of aiiy kind shall not be deemed to have bcn.' 0 snact ioiied, 1 uJJCsS its appi -oal has been co1urnujcatc(1 to the einplotrcc -• - 

either verbally or in writing. 	 0  - 

all employee, while on leave, desires an extension t'•''-of h 
0 

shalt nply Sufficiently in advanCe before the eXpiry of his leave, so tha; 	- 

	

l ) PrOVal or otherwise, Ci1 be couimulijca[cd before the lcaic already 	
0 

WULCtiQUC(l expires. Lxtcii;jc,ij of leave shall not be deemed to I avc ben 	
0 	

0 - 

salt(;(iolicd iii iless Ilic appwval is actually communicated. The cuiployeea. 
0 	

0 / must report fbr d uty in tiiiic; when- thc leavenircady sanctione( cpiren: 
unless it lii 1)CCII (I tily cx Ie i led as stated above. 

 

	

. 	

0 	

• 	 : 1 

I I LC U1)poi n tin g au t1 lily is satisfied that an CflLployee ; 

tL1)ni a COILI1HU1)iCabls 01' COt) tagious disease, he shall have tt'e right-to 	- 
Oct .  I lilli to serviee/ Ci'il Mc1 ical Authority in the (hiSict. The 	vices o 

I hr 	ii ij )l( \ce shall he li LI de to  be teiw iiiatcd if by virtue of such 	0 
to pci lurmu his dutic 	;alisInctoz - ily. 	 :: 	-- 	- 



- 

• 2•i. 	Also if 	
J1i(1jvj(1;Il is j)lIysicaIly iil)nh)t( of (ar' 	out thslc to I 1w. 1 us se zvic 	fflay be t(:uIl i tuled at tue disc eli. al of th(' OIIupctcnt zuitluouity. 

2i. 	
'Ilic iulitial pay of mi CIuul)lOyce (illclUsive of all Wowaic 

	sh 	I the j.ia as specified in AppcndL 	 all be -'A' to this rules. 

The InouiUuly wages of aju Cffll)loyec shall be paid on a wwking day 
be twec ii fius t at id Sevc1itli d,.Iy 

the follow g mon Ui. 

Wljeic the CiUpkYululit of any person is lcnuinatcj, 1) uc \lagcs c*rflC(1 by lin shall be paid, subject to other 
COiidj(.j5 of his scrviccs, 

2. 	
"he cu1u1)loyec shall be cnhiUc([ to the incrcnjc11 	a, per the nlcvLult pay scaic hiClItioi)c(j in appcu)&l ix 'A' on an annual basis and Iuccessaiy sanction by tic 

appohiutig Quthority. No pcnsioiu Nvill be grnittc(l to an CUiplOyc aRer 1t:thiijct. 

2. 
'Fhic wages of ai.i employee shall be paid to him without ccducflo Of aity kind except thoc as Spccffied hi Paia 30 below, 

3() 	Ded uct lot u; flout II uc Wages of any 
CJIi1)lOyCC 	 y be i;i t(e IOf one i u toje of 1.hic 

Dctl let ion 	
the pcz'iod of absence horn dut or Iavc 'ViLliout p. 

(14 	IJCdLICLJOII for the iccuvcry of adVaUCCS or for ad i.tiuct of OVer 
paylueuit of wages. In no case, monthly (t:siuctioa 

On this necouuul sli:ih[ exceed half of the WageS earne i 	 d in that flouu Ilu. 

Dcductio11 1e(Iuirc(1 (o be 	 Court or other COuL))Ctcnt au thuoi ity. Compctci'ut authority fOr th is puipose shall lc the a 'pui ii Uug authority, 

DcducUoij of 1 1 1cuk1w. Tax, if J)ayable by tmployce. 

Cost of daiva;e or aiiiount of loss of goods eiutrusId to the 
/ 	 cut ployce or f : il ic 1os; of moticy Wlu IC) u he is icjuhd to utCCouIt 1, \V I iu i e 	tIC) 	or loss is atQibu ut) 'Ic to his / 	iuct;lii'CIICC 01 htuult or ji)Iutts100t(' stu1)elvjsjOxt. Loss dUe to 

Mt 	iui '} )1 ojo i: t i Lit/Vu: tud at tiib u ted to il ie ciij plovu c by the \ 	71' 	
CIIII1JOVCU, 

Cori1L,. 
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auce 
J. 	o MedicalJacjli(y 'louSe 

leiit Ailowuc( is acImisl)1c. N .&Jawoda6011 )  citi icr free 01' Ofl Jaymeii I ic rut, s lil b provici c I. 

12. 	An cIJil.)loyce shall be (:,uI 
i tied to payuui( of sccoiicl ckus tail fare 101 his rail (ravel ii cOu1nc(:Ii)i1 with tiuc P:1Thtlnnric 	CF hi:. olUcs. I te SIIIiU lit: c111.itic(1 to payincut of oidinaiy bus ftue tn' by bus. l)csidcs, lie shall be 	 travel pui(1 	i 	owrIucc for ids other it o'idcnt e: f)eilses at the rate, which ivay be specified by the 

a J) 1)0 jitjn at thority I iowcvc, collveyanc(. allOwa 	is not clmissiljlc for Conhrning from to place of duty at at vice versa, 	
10% 

 

Evejy enLplo)'(:C shall ilonuiy work under the ei on and 
supezvisj011 of employer or ally person autIxoiscd by him on his'bc]jalf 
aiid shall J)crfonu such dutic:s Conflcctc(j with his eln:ploymciii as may 
be assJgilc(J to 1it.. by the said Oeer or persn: Employees :1Lffl not 
indulge, either diict1y or juidji ccUy, in any adc, coutmerce or h usinc 
activity or aiiy other eulploymcn t. 

[ 

l. 	'l'lic foliowins acts 01 cOnuhjSsjoil/ oruissjo 	sbt "isUtut ni iSCQfl(IUCt. - 

() 	Czitravciitjoji of' at iy regulations made by the cuiploej' or 
-. 	oilier order 1SSU( f'icm time to time. 

(U) 	Any act/ouuissj11 which (X)I1stti1Cs ui offence uu u t arlY 
law for the tune beiii1' in force in the country. 

01" LEAVE WITHOUT PAY 

5. 	Apoiuuijuug Ati1li'ity ot 	nuul.lioiity to widelt it is 
"V l''C 	U lC Ciltl)IOyCC Ot tevc \vithtout j)y- 

(a) 	Whucz' diseipiiiiaiy ])lt)cccdiiug alaiulst him is conlcnujilatcd 
()I' is petal tug. 

V/hcjc, in the opinion of the afoicsajd auftiordy, he has 
euigaged himselF in activities p1 cj tud icial to (lie mId ':st of the / 	V 	

. sccui'iy of State, civicc or the U1C. 

\VJjic a cnsc a 	:; t ii un HI ns 	I of any cdiujui: 
is i uder iuivcsU did u or inquiry or ti'ial. 

Vi'llciv tuUF'C ci ''cc is not av;ijlaljlc for work ltvoud the 
- 	spccilicd period oF ::k lc:ivc. 

Cortd... 



- 	
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A URC CfllplOy('e shall he tl(.e11ic[ 10 be oi leave tvitlo1 	' it' lie is i . 1 	in civil CILStotty or i; Sciltcuec(1 to iw 1 isolltljejj 1. foi 	: eiod 
18 hauls, Such tJRC(iiIplo)cC will Itiake himself av;i bk hr iIiVC3tj1')j 

and I1cIuixy. 

	

37. 	
'l'lic Sc1iccs of such U 1.0 eml)1uyee may be terIJ)jmit((l by the 

ci upJoye' if' ucl i lcvc with0 U t j 
)0\' C>cccds 90 days. 

	

8. 	The UppoiIlliiig 
auti.jorjiv shii also he the cIisciphinuy au horily. 

39. Any employee who is rmilid guilty of iii wconcIuct may In, awanlc(l :Wy Olie 01' mOle Of (Jic 1 - l!ig p 	
by lie d i:.eiplinaiy ai Ii ion ty: - 

CCUS LI i .e 

RCCOVCiy froth 'hisPay 311(1 owauces, 1 he whole or l ) W't of 01.1)' I)CCUniaiy los Caused I)y lien to the URC/ Govt. hi.idia, 

With1hj(ll ii u of one oi 
IuOjj 111CjCifleij1c UltO a period of Iii rec years. 

(U) 	
ReluovaI/ dismissal fz'oi.0 service, 

I1 

'10. 	The l'ollowüg shall not alnoujit to !)uflisliinciit within ti ie 'aning of,  this gukieline;, namely:-- 

	

(a) 	'I'Ct'IIliIIaLjoii 
of Seivice of a casual employee in  with the tCUS w ul condjUoiis of his cfl1p1Oyjji11t 

	

-: (b) 	
Terznivaijoi1 of s;r'ic'e during Proba(ioua pei'iod. 

cejf Iuicond 	 - 

I 1. 	I3efoe a%va-rding to an employee any of the Plliti5lflents meilliojicci in Pari 30-c & 39 the f0h10wjn  (lie 	 PlOCCd are shall be foiowcd by (Ii5ciphiiiaiy authority :- 

	

(a) 	Thc ciiiployee 	1 l)C served vithi a charge shieci, dearly 
Sttji 	the 11111i11;t(jUji of 111i5coIicIict against h iu 	aitu / 	ch1iii upon hut1 i shov cause n; 	why one or 	of tim 

/ I)W1h1Ucffls iLlt:ltide([ in these guide hILICS s1jott 	not be iivzuxLcd to hilti. 	

.:j,, 



- . 

Alp 
— 

-B- 
, 

4. (h) 	'fh ipIy to 	;h1 e sheet )  ii' any, is to be dUlY Col sidcrcc by the CiCij)jjIi: 1JV 	Ut1iotty. 

(e) 	
If the Ciuploycc su Ileslics, lie is to be hewil ii 

	C1i)n and is also to be nhlow((J to Cross cXaJlIjzl(s WitflC (es) a:st Iiiia 
or pioduc \viit in hi (lcIineC, 'I'Jxc cli iplinaly Piooed Wc 15 Jti(l down in APPCUd1I.' 

Jov1ev of the 	 - 

112. 	No appeal against ihic ol(leI-S of the 
UIIIc$S ji iS 	

dicjp]j:iiy authoij 	will be (Sltcrtaiii(.cl 	
pi e1 lied Wilhiu a period of forty five (ys from t.iie chile oii wliieii the Oidcr i (iiseipthiaiy aul hority is ii1thn;t(

. ,j to the 
(:lflpioy( . c 

13. 	'l'iie appJlt( a uUioiit)r may either SUo mo Lu Or OJi an ap ,:j1 from (lie iiicl ivic1u 	1tVjCV any oi 1cm -  of Uic (I iscipli na ty au (ho ri ly ai ni )t Such ftVicW, pass liny o1er or 1SSUC any dcCt.j0ii as i in the ottI:1c..ca 	deem5 fit, 

ii. 	Au, other onler 	as;c 	or djicij0jj issued by the 	j)pc1t t t ( . [JQrjtr. fl1(LCi .  Uuis U1cIcljncj shall be limial. 	
' 

. 	'l'IR: ap)cl(( flUthoij(' 
w of Coin; 

\'.ill be the Ul.i1oiiiy supci ior in if ic cb uicl, 

\
116. An employee may resigij his post aftcr giving one mouUj' tticc hi 

\ tvrilij or pay in lieu thereof to the appoiiiUiig auLhoiity. Th notice 

\
shi1 be ctfccUvc from time date on which ii is received by the appohii1s 
iutiioriiy. 

'17. 	
TI ic cmJ)Joyce shall be hiul)Ic to pay the sakuy for thic: priod b 

VIlie11 the saki notice falls Shun of the lime slipulatcd 
iii Pau:.c '1 above. 

Unmolilit shall lie CoutI)1teI accoldjnti to the sataiy (i.e. pay auci 
ahiOVai)ccs) last. drawn by (itt: employee, 

'I'Itc wuoulit (tile froul fill Cil]})IOVCC tiicJcr PaIn 17 aIl(l I nay be adjusted Llgains t any sit in (I tu: to Ii ic cIIlliIOycc mclud iii ol un; salary, sccuiity etc. 

/C1 c,ø 
Cont(t... 

SI 



t•1t#• áIIPt(•P$M$t%fl,_, 

tie LtJipojj1, 	w t'j>, . may 	tClIuil)a(C 	11t 	SCfl/.j( ': 	of 

C:J 1) ploycà by givinJ) an Oh e 	tb no Uc in viUji1,  or pY 	u tJie 0ç 
ew 	'1'hi 	woj 	

UOliC 	01' 	'y in 1ici 

flmei-eof 
WjULOUL assj 	nu 	ea()fl will ncc(j 'to be giv 	Wljc 	an - . Cm1 IIoyCe 

C[fll;J;C(. has C1hE'1c(L 1iv 	'ei• o.f 5vj 	
COflffrUC(1/ 

50, 	NotJijijti in Jkua eft 
shall apply to 

11-11oV/dI.11I5 	
for 

wisconctuct 

ii 	an U at lou - 

I. 	Au (nnI)IoyC shall 	
I 	

Ui 	of 58 

YCUFS. 	Yew1y 	
nmy be gra1,it 	at th 	1iSC1elLC),1 of the 

appoiIh(u.ig auUjojj, Subject to 
JUC(j jc 	and piofic tcy in the job 

Upto a maximum of 60 
)'Cflj s of age.  

52. 	
Th age as nieut

j 	1 ill the I! igli Scbooj oi I 1ight- 
JCCO1idajy 

shall be COtlS(I(.J e I as 	
ag of qic put osc of I 	5 1. lu eau: of any eml)1oye( w ho 1 ws not passccj liic fligh Sd 

	i/ Higher 
or cquiva111 cx 	

iatioj1 tic ccii Wcat of age ovjdcd by t:iLIi. by Dis'jct 
0 

SUb. J)ivisjjiaj Magj51., 
Block 

I)CVC1O1)1II(S( 
°rnc(1'-or 

PI1L\'at 

PxnwkJ1 sliafl be heated as proof of 
age, 

tileliC
-' SIo 	any døIjt a1i 	

about thc nicaj, of auy 
OJ'j 0:' mole of 

guij11 	
it shcth be 'eirt 	to ISSuig auLiorjt, of these 

gLI1dCI118 	" 	 - 

C 

D URC 'ClluL)lOyCCS tut St ihjec to Ii 'wsf- VitI1j11 tue Cnm, :umd from 
wie Ulc to a11011ici' Such pets who1 	

a URC 
Itca1ed 	

loc 	
''jU be paid secoud c:1n55 f- / Govt n 

l'w e (hr the cmpIoyc 	
spo 	

and bom1afl(l( cii i hen ott 
ion of h1CCcss'tty Ui'j docujnc11t rcgLtt(Jj1)g actual 1)wl:.rmc 

 un 

 
°l'Jounicy. 'l'hic cml)lo 	

shad be g'-a.u(ccj Joining thn of 
7 days' with' 

lull Pay and allowaIIccs anj ie uloimtj'15 ba; 	
my as ti ixsfm• grant. The eta liloy(:( shall also be 

Cflttl1'(i to di-aw 	lVa1l(C horn tile 	 to in :nich Journey V.'lI(.[l(el. a URC 
'11ov 	out from one 1acc to 

at tot] i 	d tie lu e: icJtcjcs 	the C tlIJ) I0yc  
of that pal - i ic liar URC 

'.ill fl1) ltiv 	Ili)iJJ.;\-jl1i U 1L', 	Sv1 	of nuy C11Ipioe  l)C 
to do. 

d1  

- 
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5 	1) RC IUj)I( ) 	
I t IS i i UllJI)U I') cl( ( I ) L IIL It iiui ski ul 	 horn 

.e ;cIv iCc. ,I to 
	°j)(joiis I lie IJ)J)Qj ut iu iy authôity 

\ Ill Ii. tv II 	i IGlit to tc Id lii tc th 	
' of such uu1)10 C 

F'Rpir1jr%G OF RULES BY E1'iPLOyE 

6, 	Ti uc C 1 flJ)JOyCj .  \' jjJ IruIu1a(c vulcs, 	Fe t I Ict Ljoll s 	i ud SOPS 
iJile 1 paI*tj11g 

all the above uidc1hies to 1tCI1(. day to day 
i .of 11w U RC;. RIs, 

lcgtIht(j011 
and S LIudiiig O1JcrnUig I'r'.cedui.e trn1u1(C(1 by the CUhl)lovci .  will be the leg ( LOCUmCU I wlikl will govern 

Jic tCj'ms fl.11(l C01I(hjtjOj1 of I ite SCIVjCC of ilic URC Cip1Oy(.0

so 

On (USba.t1diiicii/ 
1)eJJuulejit 

c1osuic of U RCs/ Mov of ( !Cs due to any 1tUSii \vliat SQ CVCi I1i SC1Vj5 of the C1t.1I)li)yCCS vb1e to be 
I(I liii 

Juri 
dis v i l  

Atuy lcal (hiSpute 
W H11 I)CtWCjj 1ht Ciuiploy 	aii[ cuilploycr wiu  

he LII)ltIitt(.(l to jUFSdjctjtj of local Coujt, 

Anlencljxient 

5J. 	Js;u 	au(Jioz-iiy 01 ii tse guiUdij1; rcsc1:cs the righi to cuiáel, vuy, aulelifi 01 add to thies 	uiidc1ju 

0 
L? 
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PA? OCAIJ 01? URC EMPL0' 

J 	Peuu/Vv F atcJlJl;iau/ fvlaIi/ 
S;.FniwaJi/ Mazdoor/ I lCIpci - / I.askcr 

2, 	Sale tleE1daJL(/'j'echuiicj., 1 

/\LDC/ BilLing Cllc/ 
\CoI1I1)ul.te O!)eralor/ SaIctii u/ 

Clerk 

'I 	ii! )(./ Clshiev/Accoui1t. A;j; 
StQI-C 1(CCI)c1' 

Accoujitait 'I'ype A 

0. 	Accoi ill tant'j'Y"'Pe B 

Accowit:ijxt Type C 

A:;;iuwt MLu1a'cr '!'yJ)c i\ 

t) 	Assistatu Manager Type- 13 

10. 	Assi;1:Lut Mai wger Type C 

t I 	l:.u1it;c:r 'l'ype i\ 

I 

	

	I'VI:u l'eI Iy)C [3 

l\lt: gCL .  l''j)e (. 

-3050..75-39580..1.5) 

-'1000- 1.00-O0O 

-5500- 175-90o() 

-5000- 150-SOoo 

-1 500-12i-7000 

-6500 -200- 105U) 

-5500-175-9001) 

-5000- 150-8000 

- 000-275- 1350o 

- 6500-200.. IOSoo 

-5500- 17-0oo() 

up  
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G  IT 	 QE SPEAR CSD  
CjLv IL IANcS 
  

OLI 	ccDhi,/ii Tor 	rpIomEnt 	 in Sp3l 

T hc 	rr m- Jk lld c ori di 	are nr i OEd 	App 	r 	fc  

F 	. 'c 	Ll. a r r 	r' s t e d to qn t h r üurjh 	ii i' 	i ci m 

	

/ 	and condition and it ac::cc tab i 	to you, thri p1 ease 	;d th 	- 

/ 	ac'iruc:rnen t; as at 	 cv. 	(pp 	duty s icrnd 	tSpr CSD . 

/ 	
/ 	 j L e. mi d ' 	 I rh 2002 

	

acid 	:vt tJi1t1i2 	a ciintu 11th frh i 	ni ;€i - 	and 	canditirm"~t  
ii : >/ci 

:' d 
Ll 

	

f 	
I 	 (Hulam E i nçgh) 
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. 
TERMS AND CONDITION OF SERViCES OF SPEAR CSD CIVILIANS 

E1 1 FLO'EEs 
. 

ppointmer-it 
________________ 

I 
) 	7ou 

	

W E ppo n tcd on 	pur€ i. y con A 	•_.:L! tra 	.t;u1 	bs :aut I 	I 	bt:'w' is Est 

"cDoW urforming f he dutiee of 	the 	ji'.de 	in 	vbcIi: y ou are emn loyu d, •'ju w ill 	fl 	' so he 	eponjIie coL - 	the the stor ea , g2n2ral 	upkeep of 	r\  
mint , 

general 	- fldn1 	i 
s t ores and a lso other such du ties 	as 	rn 1  ,you

UP! - 	(:50, 
U 	 r 	1 den 	/ r 	den t / 	:J/f1ct 1  

I purely on contractu a l basis and of temporary nature.1 

c ) 	I ti -L ab undant l y made c :Lear that the asignmrit' 

:onfer 	no ruoht Di appointjiieiit on your' placement in cadre of UF:c. employers. 	 . 

di 	Your lont inuanun t his contractualr\ppolntment 'is \ sub jec cr tu  ,ourti sfac, tory cono uc: t and pet'fcjrmance 	
,.. 

.- 	 - 	

- 
. 	 Your cont i "Uhtibn in t his ri-actuj appointment aub jec t ed to ycur coot inueci med ic.l •fj tness. 

2. not 	3wmcn'tfJ , 5n y ether pers ci thr ci 'ect-  ly 	0! 	. cii. nec t iy 	to any 	apec t 	coi ,icrri iric 	to .thc,-; .1/mi 1 stn. 	AnY violation may lead to instiiu.itjcn of .lega1 
:. 

oceecin 	e.4 	ncI; /OLt, 	
. 	.• 	

' 
 . 	

- 

............ oa pr'cp' lorately deducted . for any absence and contrac:t may be 
terminated at the d iscp'et ion apopoj nt I no author I ty 	 . 	 . 	 . 	

. 	 0 
gly t- ' h) YOU wi ll ba required to assist in Ih s1oc 	tak ing of r4th Near Cct; 

'C ILIOI 	 ~j V appointment (Ik\(JC vdc this ip ru11 u.om;t ica ly  

c ease after the Purpose for v4h I ch th 	presi of en made  is  ch I aveci 	
& 

2, 	Fees/Hannt'tjum 	 .' 

	

You vi i. 1. 1 Lu o i. von a cia I i. y wage ati he rate of R 60/— 	 ) .'y dun i nc Your pun :1 od of coritr'ac tual appolntrTICfl t end paymeit . i 1 	mck on I y on 1 ast work i nq ci 	oft he month and not, 
.1. 	fi 	

bn'4 - 1j Ui 

	

dc bu mc:; Droy':ided .irr tin, your' 	ihdft.:sjoi . i cud ,  wi i1: I 	;p j 	I 	 ' j rncj ui doi 	I rAUQI It 	1 aw 
Leave 	 . 	. 

	

You &'ii .1 .i not be en t i t I. ed to any type of 	leave cusual 	erno ..:i 	ci..i ly '-aoea 	oui' vce 	w:i 11 he . deducted or 	I 11 	tp&on six ty o y) p€. 	thy on account total no of .bccncc'. 	- 

1 

1;  



- ±PiSQtwork 	
.• 

week 
YOU w ill bn :Lrec ca PurfoPm work for min 48 hrs in a or as fUud b t he appointAq authori;y from time to t i., 

Conduct & 	c:ip1in 

a) 	E-iry Emp sn a i j tarm. !y work undet- t h 	d:irctjon and upEri1 -)r3 cf amp:tc)Vr or any inns author iSEd by him, on hli; 	•, bhai, 

. 	•1 

(a i 	e pp f n i i 	 , n 	term in a te the sepvices,bf the emn .04-1 
 

for any mm saoncu•:, I. by c vi n aria month not ice  i n wri t; 1 nc 	or pa 1  i 	1 EU tJ I ti ¼. ass~N - n i ng any re ason s.  

An emp m a y  rezi gn his post a f terp "ins one month  not i ce  in writing or pay in I i.0 thr'eo f to the appoint .inq authorit 

. Fram inQ of RuIs 

The 	appointirg 	authorit y 	ii 11 	be 	cnpi c-I 
add! amanc, a 1 tarany O iv Pl an E mP lo yees rul aa an srvi na condition 01 CIVIl cfl aITip i0/; sut j,,t i:tt c; iganc is of .at'vic:a, 

/ 

:-; 

•._- ¼ 
a 

Ii 

'3.. 

: ., 

qq 

4; 

"- 



I U) ('I loree (I) 	9 
('/() 99 AP() 	/ 

'i•• 	

( : 

!T 127/GS(Sl)) 	 - 	inn 02 

I) .7 Mtn I);v (;S (SI)'t 	 - 

Sin IIQ Dimapu 	
. 	 IV 

JJLQJtcIV P±R 

/2. 	

Army I-IQ has ruled that no civ will be engaged s casual worke in any 

 Please follow the instrs strictly. J) :' 

ç7  

(N Dcvnath) 
11 ('ol 
(;sul (SI)/\WU) 
For (()(' 



.,,. :. 	. . 	• ,.. _ - : 	. . 	 . 	- • 	 . 	 4 
QL 

APD, '-: 	
'• 

4.! `N J: J 'I 	 F 	
34 4 	

, 	: 
	 4 , 	 -..

41 ,  subAt6 'CTI.rk 
H00dqurtors1pub roq- 

0341111/P/GS(SD) 	 Jan 2002 

EMP 

I 	 p 4 	 1 	 V 

0 	 •' 

I 	
L 	 ) 

	

4. 	 3 

\rbiy H&rJ tFt o th *10 bo engaged as casual wor)er In any post. 4. 

2 	Poa5ó foil 	tfltr5 strIctty 

(Autl it-ib 	1Gth Comd IoftoNo 104081151/GS(SD) dt 20 Doc 2001) 

tQ 

'' '• i 
I 	

I 

I 

4/ 
# 	t 

I! 
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,• 	 , 

(Paramjtt Slngh) 

Offg 080 2 (Ops) 
for Cot GS 

1t1tL1 

_$_t fPJJ1 	 I 
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- 
The

'f011owingamount have been paid 9p 	CQ Cantef3 to th 	staff 
'Onth 
Corps 

on account of El) of 	';i.tq 	20 	under 	th 	auth 

employed in 
pay an civilian 	for 	the of SOP 

Wi 	J 	
'litc?d 	.19 	Jul 	2000 

	

(Rev) 	para 15 and HO 

	

Notthq 	hee I 	Juj 	and 07 Jul No 5190 
u00 :  

.No : 	Fank & Namp . 

(d) 15u b 	DC l)hyani 	(Manager) 
(b) Nt) Sub PS Ja:ril 	(Liajso0 •JCO) 

250 

HMT Raj 	ShEkarar-i 
250 

(Bulk NCO) 200.00  
i'd) Hay Satyanar.>,an 	(ccts Cik) 

200 
NIe: Sujl 	Kumar 	(MGR 	I/C) 

200.Ø 	4Z)1  
Hay Jayadevan 	(Liquor 	I/C) 

200 
I)as (SaleEmafl) 

150.00  
(h) t 	:anthtrj 	(Sa1ecnar,) 15O0 

I Ltr4 	Ic 	1 	
(Satesfflar1) - 

(CaIvic 	-) 
200.0 

.1  L hi 	, 	Fty.j 	iu,ri:ir- 	(I_edqer 	) 
its 	I Lisp 	N(' 	 ( L.edqer 	Cl k-I I ) 	• 20O.Ø 

;tri 	II.tj:ri 	(Hi] Uricj 	Cik) 200.ø 
() N. 	ID  

Coun t.er Corps Camp) 

( p) Sint 	Pra-ima 	urnarj 	(Hilling 	Cik) 1500 
 Mr Sarna Mazunsdar 	(Salesman) 

1200, 
 Mr Satyararn Das 	(Ast MGR) 

1200.00 
 Mr Diganta Sharcna 	(Asst Bulk I/C) 1200.@@ 	OA  Mr Gopal Ballav Paul 	(Salesman) 

H4.it 

1200 
(Li) 	Miss 	Geeta 	(tciIllflgClk)'. 	 . 

IOtaj 	.............'- 
9600. 

Date : 	Sep 20 	
OIL spe ar Lan.te,en 

i ng/r- 
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Shri Gpal tiallav Paul & Ors. 

 Vs  - 	- 

Unien of India & Ors. 

- nd - 

114 THE I 	TEk?. Ci? :: 

Written statement subm-itted by the 

1bspndents. 

beg to subiiit written stateient as  

DNITiiITIVE TELUNAL 

iENCd : G (JW.LflA TI. 

fllw - 

1 . 

	

That with regard t5 para - 1 7  the respnden ts beg 

to st2te that the cntentiri of the petitiners is that 

letter N- 5190 5/sc Oateci 10 Feb'2002 specifrg the new 

terrns and cnjtjns of service Df spear CSD Civilian 

emiplsyees was issued 	h the liberate a iialafie 

intentin f e; vir the applicnts f the benefits 

Which wa a planned nive f the resperidents t bust the 

ap 	cants fri service, is denied. IThe new ters arid cnditi 

ere fraied.wjtn an air t reerly the petitine 	P. 

cen 	basis w1io had qReniedl tfp accept 

the ens and cnd±tins fraried by Man.of Def pursuanti to 

:1 

 

tke direCtions af the Hon ilble Jex court maieiri their in 
55 	 5555 	 .. 5SS. 

their judgint in the case 9f  U0I & Ors VS lai and Ors 

Passed On 04 Jan 2001 in Qjvjl Appeal I -109-1040 of 1999. 



44. 
- 2 - 

Gpy Of judgient dated Z1-20101is annexed as 

as ANNEXURE - A. 

That with regard t/ara - 2 1  the respents beg 

that since t '  petitiners were engaged by 

cntractual btis and since 

eclined bn their own free will to be governed 

d cnitins of service f URC eilyees 

A1jQ letter n -96 029/ç'DDGGS dated -,TVskA Sept' 

are - Ii in U.A.) they ganit be t±eated as 

teierary/perianent enlyees af tie canteen and as such 

they can't be treated as Gvt servant.Therefre the 

±on,ble tribunal has no jurisdisctin ever these 

petitiners. 

That with regard t3 para- 32 the respondents 

beg ta offer n crx.ents. 

L. 	i1vt with regard tD  para - 4.1, the respnc1ents 

be t state that there is no dispute abut the petitier 

being citizen of Iudik hwever they are not entitled t 

prtectjn and pivileges of P. Govt servant as they were 

not eilyed against any perianent vacancy. 

5. 	That with regaral to para - 4.2, the respondents 

1eg t,te that n6 forl advertisernt was given fr 

ny civilian as salesrn however, it is quite vj  

us that 	their elyent was secured as there was 

a need of sone salesian teirrily for a short duratin. 

cntd... .P/3 
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6. 	That with rejar ta pra-4.3, the respenents 

ber: t state that although it is aittei that the 

petitiners were selectei fr eplyment against teiprary 

vacCies and were appointed with effect fr 0Lec 2000. 
............................ 

kiiwever,priir to that they were wrid.ng as casua labure 

with appexx spear 081). 

	

7 , 	That with regard to part - 4,4 1 4.5 & 4.6,, the 

respendents beg tz sffer no crents. 

	

8. 	That with regard to para - 4.7 the respondents 

t depending on their 

tins were eXtended. 

ci on 01 Pkr 2002 is 

ally hidden circumstances 

)ifltAlent and have tried to 

subiitted that pursuant 

the dn 'ble &pre rie 

Aslji & Ors and in 

e lien 'ble Supree 

Ceurt tz deteri.ne the service c&iditins of the 

e1lyrient in Unit - Run - Gauteen (u.Rc) on an early iate 

the Ariy iis wi th due aprv1 f Iiin  if Def friulgtd 

ters and c3nditins zf services of URO eleyees.cc•rQ1ing 

to these service ciiitins the eilyees alrep.dy in 

ce.td. .. .P/L. 
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serviceaistper1etVaCaflCiEs of UJRC were to be 

absDrbint.e UC as per prbati/terary •r erranent 

eleyee depending upon the nuniber of years 1aG1 puts i n  
- 

prebiIet they accpetedt the terns and cniitis itii 

\ 

 

d own vicle t1is letter Nib 96 029/Q/DDCGS dated lLf  Sept 2001 

\ \ issued fren Artiy dQ.lt1ugJi the t)US jxjkRr petitiers 

did. 	t fulfil the QR ftir t.eir eiplymet n per-nent 

H 
basis as !eit1er they were perwe1t i*r they were eip1yed 

0 	
against peririerit xv& cancy 

t1e teriis and cnditins franed by AHQ to the petitiners 

and. they were giv en opti m t3 eitieccettese criditins  

of service ior t3 cIase tv 	elyed as casual laburs. 
\- 	\\ 

Since the terrns and cnditiDns laid down by Arriy HQ 

included transfer 4thir the cmand and gmn along with 

tke unit t 	ther lcatin, the petitiners did n o t opt 

te be beun&, by these terms and cnitins which were 	rt 

uiifr&y applicanle 	all IJRG emplyees irn India as 

di r Led by 	ole Supreme Curt. ti rn 	 rzqe  ketitners have 

/ 

signe the agreement fr being 	 as casual laburs n 

centractual basis 	 is .w the peritiers 

were riven fresh appitE1ent as sales iian w.e.f. 01 iar 2002. 

9' "  That iith regard t park - .8, the respndents eg t 

/st; ~.te that the cntentin that the terms and c3nditfls laid 

d*wn under letter N- 1905/SC dated 10 Feb 2002 annexed 

with the O.A. as annexure - III was arbitrary actin Of 

cintd....P15 
1 
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tie respets and it szacke ialafie iteiti.ns is 

iieuied in abs&tute teriis. As stateqi earlier, the petiiners 

were givea cpy tf Ariiy 4 letter 140 .96029/WDDCGS date d  

lLi. Sept 2001 as 	 xiss laid annexed with 

0.A *  as anexure - I ad they were also kade ever the 

fresh teris and ctitis. They were also t -ald verbally that 

~oal"' ­P-pt  they were t)Iu,- 	tie terms a 	ctitiDs wel  

vie l7èr)1519o5/ SC dtd. JOFeb 2002. Sk.Dul@l they decide 

;

t Ik! 'be,

V
srbed ij tie spear CSD • perrnaeut basis,they 

t give their 4uliness to be b Duni by the terms 

ac citi5 lald down vie Ary iQ letter 11-96 029//DDCGS 

da ted 14 Sept 2001. The petitiners ka4 neither the cpulsiDn 

st to accpet tie teriis a nd ctiitis for per iaet 

appiitJerjt n ot they lad any - *in pulsion to accept terLis at 

USU  frulate fr their expl aune nt as casual 

elyee. The Petiti saers accept the teris and citins 

J.a11 down vide letter 1110- 51505/sc dated 10 Feb 2002 and 

eclie1 the acceit the terms ami c.uitis  for percanent 

2pp  

Zdel tiey fact that they were supplied with the Arniy 

kiQ letter N -96 029/Q/DDCGs dp.t' ed 14 sept 2001 which itself 

sk*wQ that  nothing was kidden xx frec tiea. Therefere, the 

emtir c -iteti 	iiae uer para 
- 4.8 is J±i 

malicious and is a aftertiu:it alld purely an attemt t o  

Malign tie traspar&it, honest and Most ii.aiane dealiflg of 

the respncets with thepetitiers. 

ctd.. .P/6 
- 	 - 	 - 
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That witii regar t pare 4.9 1  the respnents beg 

t st'te that the c3ntention z1p petitieners uncer t1i 

para is presuiptive iaiicieus an 	evi 	f any substance. 

exercise undertake, to rea  ppoint hese j etitiers 

was purely cnseqient to irectins af the dnble Supreme 

Curt. It was aisv desirable that the newly friiulated. 

unifr 	teris thd cn.ibims applicable t3 all Ui-iC 

emp1yees be make kn'wn to petitiners se tiat they dn't 

H, 	have any surprise in future specially with respect t o  

cnitins relating in their transfer and termination of 

services 3n the closure r --iaving out sf the canteen. It 

appears that petitioners want ta have the cake and, eat it 

eb.L-Wlaiie they did nt want transfer ta e tker lcatin 

but they 411 to enj y the Lacili ty a f permanent elyin t 

wiickt by no such of iainatin cn be helO reasnab1e. 

That with regart ta para - LklO , the respnents 

beg to state that there is nq substance in tie cntentins 

under t1is park as the aUeged 9rders annexed in O.A. as 

annexure IV and V have n5 bearing in relatin t engage - 

ment o f, petitiners. These z3 rders ,  are relating to eilyient 

of casual labsurs in pure Gvt.departtent where as URC 

are nt purely Gvt.agency. Mthugh the tin' ble &.pree 

c)ntcii.. , .P/7 
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Court have ruled that eiipl;yees serving in lJitC to have the 

status af Govt servant however that by itself ipso facto 

would n o t entitle thee all the service beiefits as is 

availtbje to regular G3vt. servants zr even their cutter 

parts serving in SM CSD(I) Cen teens. Thus rawing any analy 

from these letters will not be proper. Further petitioners 

have themselves opted to be ew la yed as casual workers 
U'. \ 

 U 
is a Matt ler of cfabOWM tktt petitioners had illigaliy 

and in an unauthaxsed ianner took oii,t letters froi 

-, 

official records witilak sws that they can go to any 

extent to fulfill their the' desires. By tis act they 

have Proved tie.'selves as security iaard and befit to be 

retained in a agec located in pro.ty of Ary units. 

?at wit?aregartk to para 4.11, tie Respondents 

be to state that as per tie terms and conditions of the 
- ------- . - ----- 

I 	 - 

egageiiet the eiployes have the right to teriate tie 

ervices of petitiners as an when tere is a # nee1 31 

suc* eployeos or theii.r csncuct is riot satisfactory. 

That witia 	t5 par - 4.12, tie respndents 

beg to state that the cntention that tie petitiners were 

appointed against teiorary vacncy of salesn and that 

they have been rendering service as such f or two years and 

tierefre have acquired a valuable right for reguiarizatin 

cntd. . 'P/i 
1:t 	: 
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in pest of salesyman in strngly refuted* th4eporarY 

0 

vacancy itself shows that there was riced of salesnan on 

te1ip3rary basis for short duration. The ters of engagerent 

clearly show that their engagerent was iiti.1ly for 

one year 5n1 and it could have been extended for frther 

one year pr!vided there was a need of salesman.It 

further said that as and when the spear CDS Canteen did not 

require sales1n their services could be terninated by 

rumtk notice. Thus to say that by fferely having 

served for soie time one gets right t get reëularized in a 

sll agency wtiich is functioning basically for welfare 

pur1ose and which ouci'it to see that there is enough sources 

to eahle it to provide salary for its workers and there is 

enugh± work. These facts were to be reviewed p'riodicaliy. 

The cric\ention that the etttioners have been serving in 

teiporary vacancy for tw3 years is als iot borne out of 

recerdsTe Annexures VI attached to O.A, by no ieans shows 

7 
they were eloyed on teiorary. It merely shws that 

durinu the ionth of .Aug12000 they had worked for the 

canteen. The paynient iade to these petitiners also 

shows that they were paid, 	5O/- & fis. LfO/- per day. 

[The spear CSD is basically ant to cater for rieeds 

of troops of d 3 Corts. with L'Q 3 Corps arid its ants 

91/9 
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ravving n OP Prpkarax wef Dec 2001 there is drastic 

decrease in sales - f the Canteen. There is a requireent f 

CSD Cnteen with the Q 3 (Jrps a 	spear CSD is likely to  

4-4 

••.i-F 

•.-r. 	
-. --- .1r:.:.. . -jt.. u_J._r. - 	- Fl- 

e clsed and mved fri here. 	 Tt 

&Lng 1 	t-ur #er—sc 	iLi upta -2001 an t}ier 2fter 

tifl.-d.ate I anexea&.1. The c.ntentin that as per 

Ariy HQ letter N#-960/jDDCGS dated 14  Sept 2001 an 

c - ietin o f one year service the worker shalbe treated as 

te.prary eplyee is not disputed but for that, the worker 

skuld have been eplyec1 against perinneut vacancy. &nce 

the petitioners were ia any case 	 on teirary 

iasis against teprary vacancy there is n qustin of 

regulariig thei. Further sn .  iO Feb 2002 iptiu for 

agreeing with terms and cnditi-ns laid 43wo in Ariy iiQ 

letter 14e-960291Q/DDCGS dated lLj. Sept 2001 was given t3 thea 

but they declined to accpet then. As such, it does not lie on 

their msbLth to say that tey have nt been reguiared. 

14. That with regard ta  para  4.137  the respnents 

beg t state that since the petitiners were ePlyed 

upt 28 Feb 2002 against teiiprary vacancy on tenrary basis 

There after they were engaged as casual workers and since 

they had decliied to abide by XkRz tenis and cnditins 

cntd.. . .P/10 
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laid dewn by ArKy 1IQ letter N-96029/QJDDCGS dated 14 Sep 

2001, th 	 ee petitioners ha n claim fr per iency in the 

Spear CSD canteen. They have .3o cause f action and. this 

inible Tribunal bent pleased t& pass any Vrer w}ich 

- 	is detrirnental to the prper functiniug of spear CSD 

WI±Ch is rerely a welfare iieasure an nt a prfit euing 

rganiZa ti3n. 

T.iat with rgarci t tara - 4.14, the reppndents 

beg tD state that the ap1Iicaifl is nt haafide. T1B 

petitioners have adapted iLLegal ueans t have access t) 

ffjcia1 cwnents itkut due authrity. Ttey have 

renered themselves, by this act a security hazard and in 

tribunal is requested t 	isn.ss this petitifl ira 1i.ne. 

That WIt1a regard t3 para - 51 the .respndents beg 

tø state that there is n gruu f or any lief t be 

given t the petiti'nerS. ae grunds ienti - ned unier 

para- 5 have nt substance as the saie are JRLs.Vepresejjta%tiDn 

f teri:.s of engagent and the purpose rr whieia petitiflers 

were eiapl©yeL 1e grounds raised under para - 5 are 

assailed en the fbilziimg cunts. 

--ntd. . .P/11 
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17' That with regard t€ para - . 12 the resp€ndens 

beg to state that since the petitioners were appointed 

against temp. vacancy an not n probatin aaainst  a 

perrianent vacancy, they have no right t get even then 

there is no parnent vacancy in spear CSD. Hence this 

grund is baseless. 

18. That with regard to para - 5.2 1  the respondents 

beg to state that there was no fornal aQ1vertiseent for 

the post. Unce earlier the petitioners were already 

working on daily wages the CSD anagent ut of huiane 

co:sic1erations appointed thei against teiporry vacancy 

for a period of one year. 

199 That with rgard to para - 5.3 1  the X Respondents bert 

to state that the petitjners have not rendered, SeMiCe 

On temporary eip1oyint against pernent vacancy. They 

were workinri soretjres as casual lahours and for soiie tiie 

eI9p1oyed against teiporary vacancy on huianjtarjan grounds. 

As such, they have no right for regularjaajj, 

20. That with regard tO para - 5.4 & 5.51  the respondents 

beg to state that although the don.ble Supreie Court have 

UpiaQ, the issue that CSD canteen civilian eip1oyees to be 

treated. a Govt servant for the purpase of pay and allowance 

contj.. .P/12 



the Hnible apex curt is very eBhatiC in 	its 

ruling that cespite Ijaving treatec uc1 civilian 

ep]J)yeeS as (}vt servant they will not be txeteC1 G3vt 

eipiyoes at par Iith other Gvt.eparteLtS arJc1 they will 

al so riot have ay retrial benefits. The Usnible 3upree 

Court tls directeL tke U0I t fermulate unifDri terns 

and cnditins fr eriye3t O f sunla civans witheut 

specifying greate5 etails as to by whsi and hew the 

eiplyent of such civilians will be iae and left these 

detils to be deie1 by Gevt. ef India. The Usn*ble 

Supree Cvurt have alsia delclined t apply fundanientJ- 

Rules on such civilian OSI) eiplyees as applicable for 

ether Govt. servants. Therefere, petitieners have gt 

no rigI'it to be censidered fr reularizatiefl nerely on 

the basis of their employment agains teporry vacancy. 

The tn'ble supreme court juent is applicthle arid 

iplirentable sliv agirist eLpleyees ap inte ainst a 

perarient vacancy. 

cntd. . ..P113- 
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That with regard t pra - 5.6 of 0.11-., te 

respDndets beg testate that t1e service cr .itins af 

URC as notified by ALIQ ler Ne -96 029/fDDCGS datet 1 

4 
 Sep 2001 is not applicable n Detitioners as firstly, they 

were never enplye against perianent vacancy and secnly 

t1iey theiselves declineo, to be governed by ter*s an 

cn6itins as iait &.wfl in this letter 

üaat 4th regark te pra - kh 5.71 the respnents 

beg ta state that the petitiners mever apprached canteen 

authorities as they well knew that they kad no such legal 

right fr regularization. 

That with regardi to par - 5.3, the respneflts 

beg t state that the contention f petitioners that nnua1 t 

turn ever ot the canteen is 9ver L crres is incrrect 

With the x 0ve Of iiQ  3 Cps  ts  an  SPerktivnal lcatin 

there is drastic fall in turi ever af t1tecnteen. 

Taat with regar, t pra - 5.9, the respndents 

beg to state that the petitiners were never eleyecI 

against perinent vacancy as they clatim censitertng the 

cZntb....P/14 
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the declimg turn over they were afferel j b as casu1 

labiurs pürelyy on cintractualbsis wef OiNár 2002 

and as such there is flL injustice caused to the nr 

there was any ilafie intentiins sm the part if the 

canteen ianagement in reeiliying theii as casual labiurs en 

cntractULl basis. N arialgy s1*iul 	be drawn fr 

Annexure IV if the petition as they were ieant for pure 

Givt diepartmants taaintained from csilidated fund if 

In4ia. 

25. Tkat with regard t para 5.10 7  the respndents 

beg to tate that the change if status if the eplyees 

was with their iw cincurrence an4 agraeIe)t  and 

c•nsequent te their enia ti abide by ters aw 

cnditins laicr. &wn by AIIQ letter Ni- 96 029/QJDDCGS 

ate. 14 Sept 2001. 

26 	Tht with regar1 to prj - 6 & 71 the reSponerits 

bt3 ifer no' ciiients. 

27. That with regar1 t pr - B , the r?spc.ents 

beg to' state that the petiti3ner have WD cause if actin 

and there is rl@ griuni fr egulaZe tkert as 

áintcL....P/15 
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perranent eiplyee f tSper CSD. Further, the 

petitioners 5 1n Ueir awn OleClined to abie by teris 

and, C3flQitiflS 	 Wfl AIIQ letter N- 96 029/QJDDCGS 

te1 1L1. Sept 2001. Thecntinuatin f petitioners in 

present pp±tLCflt is subject to t1eir satisfactorY 

conduct an viable ecnfi.c cnditin of tiie cariteeur. 

The petition is ill astivated and aunts to  

unnecessary harassment tO,  Spear CSD mianagement wIic13 is 

alreiy uncer presure due to cntinuus 4rep in turn 

ver. 

The tenipr&ry stay vide rc1er N- 367/02 dated 

23 Aug 2002 may kindly be vacated. 

V E R I F I CATION. 
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I, 	ri 	7 	 preset1y 

w3rking as 	 be duly Zutharised 

andcrpetent tc' sign this verification, d 'hereby 

soleriniy affirm and declare that the stateents xiade in 

para - 2,4 	t 9  70 and 12 to 28 are true to my knowledge 

and these made in parQ. 1 and' O are true tc iy infori:itjn 

c1eIvec1 therefrom and rest are iy hucble subi±sjon, Ihve 

not suppressed any iaterial facts. 

And I sign this erifieatjon on the 	' th 	the 

dayof 	5q '2002. 
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ervi.rY'iith 

o r laicns1ic Of rnastci and serv ant bctcc'i Li 

OVCLnnICnI at India and the emp1oyeendconsequcntiy' 

;)licaiIo1S bchre the .Tri bwicil should beejected. Thc  

Tribuna1s;hovc\'cr at Jodhuuc (md 

'.1 ' 	II. 	;';me'.,' 	hut, tilt; Uuit'knjeijtcemi; 	mw i1c 

of Dcfciee cb1ishjnent and coflseUCnt1)'thC ho1der.f 

in the inanacmcnLf such canteen must be held to bo 

c cu \Vlth uc Dcicnc crviee. 	The Tnun1 

.i L1IC rcica orovIsAors rnhlde by d 1 r2 rcnt pc1son11eI 

all peivt "c control vth W. lvlinistiy of Dcicncc 



S  ..... 	 '.. 

1kI 	that 	i1ire 	sibsis 	lflcbtcl 	nd 	1\'J 

r4' 	I 
I 	

I 	 I  

bLWeefl thc crnployccs ser\m 	Lfl 	Unit 
c1Jtioisj' 

the.iVtuiiStiY0f. Defenceand, tnerctcr. 
CanicenS ancL 	 • • •• • 	•• 

., 

:• 	 •• 	
: 	: 

... 

• 	 (j: .. 	

. 	:, 	 . 	.• 	 •. 	 ••' 	 . 	, 	,. 	 . 	0 	 • • 	• 
. 	. 	. 	: 	• 	• 

I 
Li Tr hural 	ILL'irns tnc j ,  11C1 1 	to ciitcau 	app1lcon 	j 

; 
r 

dcci 	'C3 	ap11cat1oPS 	rn accordaiiC 	wi 

1aricd seniol co mscl a pcar1W car th 	Uno 
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di i ercrit 	iom th 	Caiteen Ston 	cr)aJ I1Cd 
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CaeeG 	a 

aid 	d 	aaLy 	ot tha cip1o'icc 	SC1 1v1Ig )fl 
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rc not pua out of Ue Cons olidacd Fund of Ca'Lec1 
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fLmd çcated at th 	umt level and piofh'ut of salc 	u 

Urt ai 	Cantens are utilisd foi th 	pa 	intof 	aia 
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.. 	.• 
fo 	creating assets of the can 1  eons, and COfl5COU P 

wei 1  as 0 	 S  

to hold diat 	e1e exist relaUonship 01 i 
t i 	not possible 

aw scr'aa bctwcc 	e un 	love 	servmIl j 	ilC 	C 	)U 

Urnon 	of Ind1i 	in 	the 	MjrnstT 	of 	' 
aid 	rc 
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/ 	/ui 1 01 	. or Navy, over 	hc CiiipIovec crui 	ni 

: 	
I 	Ullit-lzurl cailtocils. 	bu 	conf0nt 	of such dlscipJnlaly 

conol alone \i11 	oc uloihe the employces withthe stas of 
3 

t( 
4 

Gbvejscant 	or SC'aj1ts imdci 	the 	flsuy 	oI 

Defence and the Tribuiial theiefoie, collljrnttcd SC 	QUS eior 
J 1 	

rn dcc1amg the hiatus of these empIoyes 
as 	Go 1 enJ1flcj!t 

crvnts 	th 	Gowdh 	also 	saoglv relicd upon 	th 
adgmen 	of us Cou11 hi (ho cac of Uxno1 of Tt n1i 	r1d 'I 	9.9 gy. 1 Supreme Cort 

gases 554, in whcl cs 	Uius Cowi has hcld that the hub13 

the l\Tational Defeji 	Academy 	Khdalashj  are not 
t Scrvant 	P 	L1U111y DCGUSC their salary 	s 	ot 

ULd oui of the Coflsojj(cd Fid of India Accordu 	to 

the Adiiistjatie Tnbunals at AflaJbad and 
Pjab and I-Iaaia High C OW4L at Cllandigarh have t&cn 

1 	 view 	so 	fa 	as 	the 	status 	of these Uin'- -Run- 
-wis 	aliiplpyees ar2 collob M 	and dccordmg to the  

counsthat COnst 	fs a coct 	cw 
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j Mi MohLi, Mi P N Mislua, emor advocates and 
SC\ C1Ll otIij learned Counsel appearnig forthe respondents 

I 	
I bn the othei hand Contended that the Cena1 Acimjsative 

jfriuj at Jodhp and Bombay have taken the con cct 

I 	view witi 
 

gaid.  to the status of such einploees cordi 
I 	LO them Lie disc of Uns Court and the test nldiCdtCd ui thc N .. 

Life Insutauc 	'Orporati 	case would fully apply  to the 
p 	facts and CILCLUflSthflCCS of the piesent case and, as such, 

iire wi 1 l be io reason to hold that the employees in the 
• 	

Ut-RiCaijtejs are not the Government servans 

In ordcr to dccidø whether the employees seig 

UiiitRwCntccns caji be held to be Govcncnt 
p 

scivaut, it is ics 	to id out the mociG of aiJpornc 

Qf such ernloyce s, Rules and Rei1atjons governing the 

()Lj O1S of 	iLC of such employees, ftmd from \th cii 

1y is pLud aiid other factors' which really detcrmc 
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•I. 	 ihc exjstcc 	f c1atioj 0  of rnastc Luld 	betw' 
;•thc Govei1n iit and the rnpIoye 	

in the Defen0c Services 
Lcrc 

.ire two types of caitecns. .) Cant1. 	, 

Depaietit and (2) Urnt1uCajitces 
Ti Canteen Storcs 

/ Depajrnet as  m Cstejce 	
CVCP dunnr 

/ 

11 Idcpejdcncc days and it has ltb Head 0I,Cc dP Bas- 
B 01711  with 33 AuQa Depots all 

OVer (he ccu 	These 
, ea Dcot5 	ule whoksalc 0ui1e winch SC 	Uint 

t 	Cantecas i thea rspectvc 
ZOUCS 	The Caatc 	Storc 

LeDarei alter hc indcpcncjencc from 1948 OnW1 
Puflctjoii as a Dcpaine1it under the IVEiijt 	of Dcfenc 

t1iaUy fo 3 ycaj oi an c\pe1J bas and Jatc fioni 

950 ha bec worjy oi 
permalient basis 	Wc ar 

1 

in the present case widi the 	Canteens. 

As has been 
Scdt 	earlie±, thLSe 

Unt1 Cante115undc tiirit i 
c:on, Off ice rs 

in •UiuIrce SCT\QS 	m, Navy,  
and Air Farce get their articles 

froth the y1aIesa1e 
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D 	17. tle C intceti 	rc 	Depi tnciii 	uU 	L 	pi 	L 

IS 	' 00 UnitRUfl C11teeA1s 	Pnoi to the Worid \ 'r 

/11 ulC 	otd tado in ihc DfLnce Sc1\ioes 	n thL Il4ndS of 

the 	orit.racLOrS 	During Woild Wai II a regular cache cillcC 

iiidian Caut en Code camo to be burned under the Ccintern 

I Ser\'lces (india 	to handle retaJ trd 	in operatonil arcs 

I contractors were not e,pected to go 	After 1947, the vihre • 

t 
. 

0cLTh 	ori 	split into tvv,  o 	Canteen 	Stos 	Deprinclt 

(Ipctia 1  and Canteen StorLs DepartLllcnt Palutan) 	Tne 	1LU 
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iiv trc1e, 1o'vevo1, was reverted to de contractors 	But b) 	cc 

1? j) 

ry 	iitics it WaS rei1iscc1 that the 1Tiain o 	nrofit bctwccr 

• trio wholc&le price and the retail rate could be a. welco1n 
............................ ................................................. 

uic o 	fLds al;a l l ciUle to colmDauding olficeis fo 	1LhL 

?ro)cS 	Iluls, inc conocpi of unit-iun cantccn 	was DOlil, 
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a 	conuzoLrs vyer 	theu out 	Vic 	lvlaor Gen 	K 

• 	F • • • 	 • 
J. 1 ri aya 	tooK over as 	Quaiti 	Mastci 	Ocricial, he 	g 

'C 1 Ci 	iCG dv)wZht to providhnc cmtcci 	facthties to the ti000s 
_ 	• 

cun 	lCvLl 	I-Ic found that 1ctail outs) 	boing in t 
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nds of th c u, i t c w cn eoiitracWi s the ntu gin betwc en Lii 

t1jo1esaIC puc 	a vJ 1 clail price of goods want i o the 

r 	I  
1antrac1OrS \vleIc the amowit in Wa hands of uJ 'ua1 

ornrnanding officis of units ni tJe Aim), Navy did Au 

oic aould be uidtst1 for the welfaic of the Uoos The 

a, a was th ralore, made out jointly for i19 ovai 01 

ontracto1i an cvikenS by unit3 or tunna1OflS as the CtC 

iy ba so that tha poüs from the sale of cdntcrn stoics 

]d be jetajii dthhi the unit Contractors, no doubt, put 

v cons1dcrdble oUcction to th afoisid piopol but di 

tJOVaifliflLet i LL(t to die proposal 01 Gencral rf fli rnava  and 

rd 'icic issued. th concept of 1JmLIuii Citceii, 

tcc,eforc, became an accepted doctrine though it toolK 

c r id crab lc. pri1oJ frn implementing change ovar II gocs 

	

'j iut : 	Jut floin 1948 omiaicls thc1 Cuttccn(  for short 

fthlctlouLd as a department undai the Ministry of 
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) j I 19 77 lILe ka1 status oi th 	amc iemcuned -ebi'otts Foi 

c 	 'I 
t , I fwlcioIidI 	it Ws a oirn1c1C1a1 widerg, but for 
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ac11..aI pwtiCC 1 was tieatcd as a Dcparlmcnt ofthe Minist.r 
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oc]Dcfence Th e  result was that the terms and oditioof 
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' becanic 	source of discontent and miplca5tCLploer 
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', emp1o)C reL1flOfl 	As has been stated earhei, for.  cfleotvc 

I Zt  

ixu-ictiontn of the detenc services it is absolutely neccsar' 

I 	pioide LcifltCCfl fcili1ics thiough out the COUUti 	iLU 

'4J 

lulc the Cdr teen S1ore Dprurnt scie 	who sri 

ou1et is the jm-Run Canteens which serve as rcLall OUL1Lt 

'\ sct of RuLes rcgulatmg the tnns and coiditions o1'scrvn 

the ch1lOjcc3 of Unit-Run canteens ba c been famc 
\( 
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1ch conl S id per\'asi\' contol O\ cc the ernpLye 	cnith 
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anthoiucs of Dcfence ciics though the iunduig i 

\ -jhc Unit-Run Canteens is not made out of the Conolic!nted 
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Thnd of Eldia but t is made by the Canteen Stores 

\ 	pcti irt arid th's Dcpd1n1eni it ii turn ha foinicd pai 
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BEFORE THE CENTRAL 	TRIBUNAL 

GUWI1hTI BENCH 

IN THE 11ATTER OF: 

Oh No. 267 of 2002 

Sri C.B.Pau]. & Ore. 

—'is- 

Union of India 

—And- 

14i! 
t - 	-) 

IN THE 9ATTER OF 

An affidavit filed by the  

Unirri of India stating the present 

status of the Spear CSD canteen at 

Rangapahar, ) in apur. 

A F F I U hV I T 

I, Shri 1ajor Y.Sangwan, son of Shri N.P 

ngwsn, aged about 33 years, temporarily resident at 

ngapahar, in the District of Dirnapur, d0 hereby solemnly 

dare and affirm as follows ;- 

j1. 	That I an the Secretary, Spear CSD canteen 

/ Rangapahar at çjimapur, and as such I am well aware and 

7 	conversant with the facts and circumstances if the C35e. 

• 
Cntd..,2 



2- 

I have been duly authorised and competent to swear 4 this affidavit on behalf 0t' the Respondents. 

That the Spear CSD Canteen at Rangapahar was 

the principle Unit run Canteen supporting the entir5 

troops 8tatiofled at Rangapahar alonguith Headquarters 

3 cps. 

That apart from this there were other units/ 

formation headquarters under Headquarter 3 Corps, which 

were also drawing items from this Canteen before January, 

2002. Since most 'f the troops have gone on Western 

Borders and merely a seleton 6t Headquarters 3 Corps 

unit are present and the remaining HQ may also be required 

to move on short notice t0 West frontier in view of 

prevailing situation, which was dependent on this Canteen 

There may not be any requirement to run this Canteen with 

somany employees. 

4. 	 That it is further declared that at the time 

) 

of reappointing the petitiners on adhoc basis f0r a 

period of 6 months we were not sure if the status nf 

Headquarters 3 corps and we had thought that in case 

Corps HO comes back alonguith its units before 

august 2002 the above persons might be asked t0 rejoin 

the work. However, since the Headquarters 3 corps has not 

returned till date and there is no possibility of their 

•:i. 	coming back Soon and also since the remaining part 0f' 
- 

31 corps may be required to join them, the running of this 

Contd.,,3 



6 
3- 

unit run CD Canteen with so many apI 1oyees, who Mi 

do not have sufficient work, has become unaffordable 

But for the stay order nf the H0n'ble Tribunal this 

CSD Canteen would have been closed in the month of 

August 2002 or it wu1d have taken the services of oun 

jawans to run the sane, as it is not possible for this 

canteen to provide remuneration for so many civilian 

employ sea. 

S. That the statements made in paragraphs 1 t0 4 

are true to roy knowledge . 

And I hereunto sit my hand in this affidavit on 

this the O43 day of October, 2002 at Guwahati. 

FS 

Identified by 

L4t6-s 4o. 
>T 

Advocate 
	

NENT 

Slemneclaredand a?im by 

the deponent before me who has 

been identified by K Le 

Advocate, on this tO 	day of 

October, 2002 at Guwahati 

TRAW 

[ 	I 	 :c 
d 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

of 

Shri Gopal Ballav Paul & Urs 

Ijci of ,tr::iia 	& Ors 

cl.... 

In the matter of 

ej '::'.r'r' 	eubrri it: Led 	by 	the. 

eppi. :ic:eiit:: in reply to the wri. tt:en 

st:atemen  bm .1. t Led by t. he 

Rea:ofl den t:s 

ihir 	ii c::nt:. ElI CiVE named moat: humbly arid 	re)ectt Lii ly 

I:eçis to 	ta t:e ElS U Ii dEi r 

1. 	That they have qone through 	the i,ri. tten 	stet:emen La and 

hasJr':toccl 'the 	contents 	't:;ereoi 

2 	rhe'L 	thi' 	app 1 i.rrits 	ca't:eçirJce.l ly 	deny tfrr 	statements 

made 	'1. ri 	pa rE:tq rep hal ,, 2, 4 	5 	end 	6 of 	the 	t r' .1. t: ten 

ta't':prrip.n't: 	Elfld beg 	tc: 	st:ate 	that.. 	the appi. loan l..:e 	at 	no 

point 	of 	t: 'I me. den i ed to accept t: he te mis 	en d 	c:ond i Lie ris 

of 	aervi ce 	of . ...:he 	r'e:Ll lam 	tIn it 	Rim Can teen 	employees 

f r' a med 	by 	the r'espon cllhe ri t 	depa r Lrrien I: and 	t.. h I a 	I a 	a 

misrepresentation 	of 	fact::s 	Further the. 	eppi'nta 

e me 	fr mmcl I y eppo I n ted 	to ..... oI,\ .i n q adve n t. .i semen t: 	and 



1 

, 

pi 

qq 

so Ct i O t th t 1 ><Od pay . though tempo r - a r y an ci t; hat too 

aqa5nst temporary vacancies and as such they are very 

rmiuch a part of Un:it Run CL) Can teen enjoying  

of Covornment servant and are fully under the 

urisdic:tion of this Hon ble I ribuna 1. Accordingly they 

are entitled to all the rights, protections end 

pr H. vi I. egos of a cove rn mont So r van t as clu a ran teed under 

the Cons Li Lu Lion 

3 	T hat the app Ii can to emp hal::i ca. 1 1. y deny the ste Lemon Us 

H made in paragraph S of the r .i tten ste tmen t an .::i 

submi Is that qi.est ion of denial. of or ,  opt ion for t:he 

so rv 1 cc cond H t H o no fr amed i.y t he respon c!eri Us f or the 

Unit: Pun Canteen fo1lo'.irici the Apex Court:s order as 

ottO:1, H a out of question a .i n ce nc ouch scope or r3  

opt H on w as given to the app ii can to hatsoeve r and the 

rea:)o rlden to exten dod the service of the app 1 1 can to . it h 

r1ek,,i and conditions asat ated in the 0. . i th 

effect from CL O.320c2 exclusively for the a.ppl....cents 

thus depriving them of b.ei.ng considered for thei.r 

H 	abso rpt: H on açia :1. n at permanent vacancies I or , 	t hey 

had al ready atta:i.nc.:d ei.igibil....ty by virt:ue of 	the 

SB FV j005 ron do red by 1 hem age H. n t: temporary vacen c 1 es 

of sal eoma.n 	H ri 	 f5) Canteen i,'i. th of foci: from 

•:Ju ly/Auqust 	2OOP' 	The 	app 1. icants 	signed 	t:he. 	nei 

agreement f H ndi rig no other a....Lornat ,ive and iti i the 

apprehension of I osirig their job as t:erriporaF y seieman 

The very statement of the reopen den Us that they had 



I 

upplid the terms and conditions.!. aid do'i'n in letter 

ciated 1 .. 9 2001 and also given op t: I. on to the app 1. 1. can La 

3ccepLence of the ternis and coridit;.'ns lai. d do'mi in 

letter dated 14 9 2001 is ca teqo rIca 11. y den i ad and t: he 

respon dents are put to at ri. c test p coo I by p r odu c. in g the 

rievant 	 . documenta/recOrd ...1 any before the Hon b1e 

Tribunal to estabLish the rorrec.tness of the afoiesai d 

statement. The app.i,ic .nts taking all the paine for 

requiarizcti on of the) r services in the light of the 

lette t dated 1 4 ,. 9 2001 and on race in t of the 1 d 

1 ette rf from the Army Headquarter the 1. ace 1 authr I ty 

un:i laterally converted the terms and cond .it..ions of the 

service treating the appi icarits as casual ii.icrkere for 

Spear C:Sl) Can teen in o rde. r to avoid 1 np 1 emma n tat Ion of 

pal icy laid doAn in letter da ted 14 ., 9 2c:0.i. I or the 
the 

purpose of regu .1 a r .1...z.at ion of se ri I cos of t; he 

app 1 1 cents. As a' ic h, the statemeri t. mmdci in pareg rap h S 

of the w ritten statement is a del ihe rate false 

statement to mislead this Hon bi.e Tribunal. 

4. 

 

That A reply to the statemen La made in paragraphs 9 

and IC) of the an i tten st:atemcn L. the app i. i can t:s bag to 

say that the conten t:i one made by the respori dents 

n are categorically den Led and fur then beg to 

subm :1 that: the app 1 ican ts were ne i. t her g ven the copy 

of the 1 et:te r dated 14 .. 9 2001 nor given the opt: .i on in 

respect to letter dated. 10.2. 02 as ste Led but the f rash 

termria and cond:i tio ne spec.i fled in the ..ettar dated  
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.r 

0.2. 2002 were imposed arbitrarIly reducing thEy status 

of the appi be its t rorn tam pore ry employees to casual 

workers and the entire exercise Wass done da). ibe.rately 

I ri o r'de r to pave way f c r oust :1. rig t, he app 1.1 cents f rom 

the r exi .::ti nq amp •l• oymen t as temporary Se 1 esman 	The  

stetemen te p1 \en by the Respc'n den La regard in p ii 

ac:cai::tan ce of 1: he terms an d con d .1 tI on a app 1 cab ia in 

case of 	reciu icr erip 1 oyees oft he tin it Run C:an Lean by 

the applicants on the ground of possibility of trari far 

etc. are all concocted and imaginary stories made' by  

the Respondents and as such mi:si eading. 

t t i a cateqo r:i ccl ly su bm .i t Led that t. he app .1. .1. can t:s 

a re reedy to accept the terms and con di Lions in Toto 

i d d\iI in,the letter dOd 14.9.2001, ?' 1W 	ii the same is.  

oftered to them as and when and they also undertake to 

• in any part of 	ind:an "frr:i.t:ory or 

S. 	'1 hat the rp 11 cents catego rice 11 y den :v the a Laterrien La 

nradeinparaqrapha 11 a rid 12 of the written statement 

and f u r't; her hct,o state that the .i mpu qit ad I. at tar dated 

10.. 02 .02 enqaq m g  the appi.i. can La as casual empi oyees is 

lviolative oft he order dated 22 01.... 2002: arid dated 

125 ,. 01.2002. (f'innexure-"IV and V to the 0. . ) of the Army 

ilHeadquarters and both the orders are qu it.e rcrlevan I: in 

th:i.s context. 

Further, the said letters are not con'fidentia4. 

etters and are available for informatic.ni and as such 

4 /1t,/J 
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t::ere is not:hinq wrong in qett;:inq the sarrie by the 

aptan't- . 	Si.flc:e 	transparency 	in 	Gc:veni'ment 

adm:in.jstra -tic,n is an 	essent:ial and 	r-equisite 

parameter 	of 	a.im.i nistrat:ion , 	in 	this connection 	it may 
be 	sta Led 	that the documents 	annexed in 	the 	Or I cii nel 

appliCation is not a confidential one and thenefore 

product ion of the photocopy of the same before the 

Hon ble Tribunal in order - to support t. he contention of 

ti IC app.1 icants cannot be termed as sac-u rity ha.:ard as 

al. loped i. n the I.njri. t La nstatemant, It is ought to be 

men L:ioniad here that those letters/documents 'ere 

obtained by 	the 	applicants 	long back 	but 	surp ..... sIngly 

'hen 	those 	documents 	were annexed 	with 	the 	Original. 

AppI .1. cation and as soon as at tar rece [pt of the noti ces 

of 	the 	C), A. 	267/2002 	...... respon dent- s 	started 	n human 

p 	and men tal 	tort:u re upon 	the app ii cant:s and the 
app 1 [can t;s 	were 	very 	often forced 	to 	grass 	cut't:i ng 

''ork 	in 	the 	field 	as 	at measure 	of 	punishment 	for 

approachj nq 	the 	Hon hi e Tribunal 	as, 	we'J 1 	as 	for 

1nnex:inq 	of 	the 	relevant: doc::uinent.e, 	to 	'the 	Oriqina 1. 

pplicatjon 	in 	support 	of their 	contentions:. 	The 

ipplicants 	a .1. so 	being 	t h re. aten ec:i 	Of 	dl re 	con sequences 
for 	approachin 	the 	Hon ble Tribunal. 	The 	appiican't;s 

arc 	r-eadv 	to 	submi L 	a 	detail ••ff ;i day 'I 1: 	1 f 	fl' 'y 

isc.ic.sinq th' name of the officers who have misbehaved 

I t h them and ant rusted the wo t.. k of grass cu tt i n p in 

he field in addition to the:[r nr.rmal work in't: he Spear 

si:: ca.l:een .. As such ., this so rts of ha rassme n'tin both 
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ways p hys i cat 1 y and men tally by the raspon dents is 

uncalled for in a civ:i lized society that too in a 

democratic country Like ..tnd.ia such, the Hon 'ble 

Court be p teased to direct the higher authorities of 

the Army Headguarte rto .100k in to the matter as sta. ted 

above and protect the r .i p h t and I rite rest of the 

app 1 i can t:s and to save them f r om ha rasameri t of p hys  1. cal 

and mental. tor Lure 

6 
	That the appi :icarits spec:ii' lcd ly deny the eta t:emeri te 

made 1 n pa rag rap ha 1.2 and 13 of t: he w r i. t:ten stat;eriien t 

and beg In say 't: hat the app 1 1. can La were appo .1. n ted as 

Sal esman cpa ii st tempo ra ry vacancies wi. t h a dat .1. n I. La 

pay ace. 1 a and that too at tar being formal ly eel acted 

for the posts which is e.ii.de....L from theli appointment 

letters ann axed with the Oci (u n u re I series) As 

such they have acquired a valuable right. for 

reqular'i zation and the responc:ents cannot: 'terminate 

their services arbi'trar:ily as contended, on the ground 

that they were temporary employees which 1.5 

in cone i sLant wi th the settled laws and more 

conduct of the apr:ii(ants are satisfactory.lnt his 

connection i t may be stated that the respondents also 

made an attempt to oust the appi. .icants from service on 

the alleged ground of unsat.isfact;o ry conduct as because 

they have annexed certain re levan t: docu men ts hat ore the 

court: of law. This is an age of transcrsncY and as 

such annexing the relevant documents which are not 
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con f iden tial in nature cannot: be made a. ground for 

ousting the applicants from service \'hich is raised in 

1:he 	written st;atemen t;fo rt he 	'first: time by  the 

respori dents after receipt 	of riot: ice 	of the Hon h is 

Tribunrj. in 0. , Hr. 267/2002. As such • the aileqatior 

of uis.t;istacl:ory ';:onduc:;t of the applicants is contr'ary 

to records. 

It is further submitted that the 

con ten t:ions of the respon den ts that the strength of 3 

Corps is drast:ically decreased in Sales of the Canteen 

and there is a 1 i ke I i hood of c los i rig do',n t he Spear 031) 

Can t:een as and when the Heatdquar'l:er 3 Corps moves from 

the preseri t location are categorically denied In each 

and every month t. he sales of the spear 031:1:  can t:een 

stands to Ps. 30 to 35 :iakhs It is relevant to men t:ion 

here that even du ri. rig the last; two months i e (iu ciii st 

and Septerribe r 2002 the sale of the spear CSD Can i:een 

H stood about Ps 30 1 a k hs per months Moreover • a large 

number of troops of d:iffe.rent units such as EME Unit, 

Zonal Workshop, Dog Unit, MH 165 Unit, Station 

Headquarter, 14 Veterinary Hospital, GE 868, 137 Works 

Engineer, HCSR, Trans i t c:amp • 3 COSR, 3 CE;SR 86 FWR, 

Field Ambu lance, 417 Independent Req:i ment, 12 AIR, U 

TAO, Cor e Camp, 361 Supply Depot, 500:3 ASC Battalion., 6 

Hi har Regimen t, 7003 EME, 50 Company 	etc. are the 

con su rite rs of the sa .i d Spear 030 can teen 	It is a 1 so 

1 evant to men ti on here that Maha Regiment as well as 
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.7, 

s:;.rr1 Req I men t ye ry rec.en t 1 y Came dO'Afl to this part of 

the Reqion and the troops of the aforesaid unts joined 

11 as con su rue rs of t he spear C:SD Can teen 1 here are 

a 1 Loçe.t he r : r oop. of 34 LI n .i t;.; en .3 o I n q t he hen e 1 i t; of 

the Spear Can t;een Service at Ran qa Pa ha r. Di mapiL! i". The 

app ii can t;s further beg to s t:a te that they came to lea rru 

that the other troops of Headquarter 3 C:orps  who u\'ere 

deployed in the border areas in the month of utucuust, 

1 2000 a. so likely to be returned very shortly with:in the 

juri sdiction of this spea.r CSD canteen, Therefore the 

l applc:ants also ure before the Hon bie to direct the 

Un ion of India to set up an enquiry commission 

regarding the correc tness of the s taternent; of the 

.r-espc'n den ta as re. rds to the ii. ke ii hood of ci osu re 

Of spear C:Si::' can teen. it Is emp hat :1 ca .i. y stated 1: hat 

Lhe r-'e is not even a 	remotest poss :1 bi 11 ty of ci. os in q 

down of the spear -  CSt.) can teen 	Di unapt...! r. 1. t is stated 

he said spea. r -  CSL:' canteen was es Lab .1 1. shed say abou P 25 

Lears back and 't;hare is no ct'ia...ice or possib:i. 1 i'y of 

bol .ition of the same 

That in raply to the sta Laments made in pare 14 and 15 

bf the s,r.I. tten s L'a Lemen P. the appi 1. cants beg to say 

, hat at no po 1. nt; of 1:. line. P hey dccl........ed to abide by the 

4crms and cc'ndit;ions laid doun under .....he letter 'dated 

149,2001 and denial of the same benefit to the 

Ii. can ts by  the Respon den Ps led to P he cause of 

ct ion of t;hi. s 0. A. and more so • because of unilateral 

OWN L4V, 
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change of t rrna and condi Lions of ser'v ice of the 

appi i.cari t,s by way of ccnver Li. ng Lhem as casijal labour 

from temporary employees with 't; he :1. ri tent i on to deny the 

ben;af:it of regularization in service in the l:i.ciht of 

the 1 etter dated 14,. 9.2001. The very statement of the 

respon den 't:s t ha t they have off a red the bane f it o f the 

scheme of requ 1 a r:i.zat. ion contain ad in the 1 ett:e r dat ad 

14.9.2001 to the appl.icant:s, itself made it clear thai: 

the prsen 1: respondents a iso dad a red the appi....can La 

eligible for grant oft he benefit of r'equlari,zati,on in 

tt.rms of the lett:er dated 14,92001 issued by 'the Argy 

Headquarter i, n the light: of the Hon b I a Apex Court 

,udgment, The allegation of security ha,z'ar'd. for 

u ri au I; ho r ,i zed occu pal: ion of dccu men ts as sta ted in pa ra 

15 	has 	already been 	explained i.n 	the preceding 

paragraph of thi a rejoi.nder, 	hence no further reply 	is 

necessary. 

That 	the 	at::.pl,i cant;s cateqoricali :v deny 	t:he statements 

made in paragraphs lo 	? and 25 of 

the written s't:aten"ien 1: and beg 'to subm :1. 't' that al 1 '1: he 

grounds shor'i by the applicants for re.t lef are genuine, 

legal and ful.l of merit and the application deserves to 

be all ob\'ed with cost. 

F: i,jr tI ier  the applicantS were r'ecrui,t:ed against 

ad/ r t. i €meri I. as temporary salesman 	,i n 	spear CS[) 

can 'i:een 	art d 	have ro r Iced for two 	>'a ra and as a 	c ft 	1: hey 

are entitled 	for regu,,a,r'i,zation as per 'cirectives of 



the licri 	hie 	Supreme COL.Irt 	acrding 	to wh ich.they are 

a part of 	t: he Spear CSC) Can teen and the ru 1 as i ramed by 

1: he respon den ta to r the 	r'eg'...i 1 a r 	UPC 	amp 1 oyees are also 

appi ic able 	in 	the 	i. nstan t 	ca:.a. 

9 	That the applicants categorical. 1 y deny the ste temen 

made in paragraph 27 of the written sta t;emen't: and st:aLe 

t hat the  app licants have at ron ci cause of act .1 on again at 

whirh thi a D.A.has been f ii ad and they have icqi tuna te 

cliirnis for regularization of their services since they 

H 

	

	
have bear'i discharging the dut;ies like all other regular 

employees of the URCS and have been par forming. 

:104 	'1' hat 	under 	the 	facts 	and 	circumstances stated 	above, 

the 	applicants humbly submit that 	they are anti tied to 

the 	r"el iefa 	pr'a,ed for, 	:ind the 	0A. 	deserves 	to he 

al ioed 	with cost 	and 	till, such 	time the 	D. A . is 

al I owed, 	the 'temporary 	stay c.jr'an ted 	Ent this 	Hon 'bie 

'iribunal 	on 282002 	in D .A . 	No. 367/2002 be 

con't:i.nue.d 

4~ j /-h'~&'Iv '/~ 
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VERIFICATION 

.1 • Shr I G:opat Eel. 1ev Pan .1 • Son of Late Gopi Mo hen Pan 1 

aged about 34 years ,, presently working as Se 1 esmen I n Spear. 

Canteen 031) • 1tQ • 01 F orc:e (NE.) ., Co 19 APO one of the 

appi:i.cen'ts in the instant; applicat;ion duly author:i..z ad by the 

oiher applicants to verify the statements made in this 

rejoinder and to sign this verification. Accordingly I 

deci are that the stet;ements made in paragraph 1 to 10 are 

-L rue to my kn o ledge and 1. have n c t suppressed any mater ia).. 

And I sicin this .ier:ification on this the 

Nn4nWwr, 2002. 

S 
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to  

IN THE CE1AL ADMINISTRT1VE TRIBUNAL 	 A 

GUWAHATI BENCH 	 I 

In the matter of 

O.A.No 267 of 2002 
) 

Shri Gopal Ballav Paul & Ors.. 

VS 

Union of India & Ore. 

In the matter of 

Re cinder 	submitted 	by 	the 

app J..i can t .1. n rep 1,/  to the w ri I: ten 

etatomen t su bm :1. t ted by the 

Respon den L no. 6. 

The apfl i can t above ri amed most humbly and respect;f u 11 y begs 

to stath as under 

1. 	T h  t: w I L h near d t; othe eta temen t made in pa ragr'ep h 3 

an 4 of the written statement filed by the respondent 

no o to the e>d:en t that moe t of the troops have gone 

on a stern border and merely a skele ton and headquarter 

3 or PS unit ar a presen Lly eta tioned and they may also 

reuired to be moved on short notice 	i.e a deliberate 

fal ee statement. 	In this conneotlo nit is further 

u bi ii: ted that the con ten t ions of the respondents that 

the strength of 3 Corps is drastically deccea ..ad in 

Sal s of the C::anjeen and there is at lIkel.i hood of 

ci o in q down the Spea r c.SD Can t;een as an ci when t ho 
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Headquarter 3 Corps moves I rem the present location are 

categorically denied. 	In each and every man Lh the eel es 

of the spear CSD can teen 	stands 	to Re.. 30 to 35 lakhs 

it 	is 	relevant 	to 	mention 	here 	that even during 	the 

last two mon the I .. a 8uqus 1: and September 2002 the 

sale of the spear c;SD Can teen stood about Re 30 lakhs 

per mont he, Moreover, a large numb r of troops of 

different units such as EME Uni't Zonal Workshop. Dog 

tinit MH 165 Un:it, Sta Lion Headquarter, 18 Veterinary 

Hospital 08 868, 137 Works Enqineer, BCSR Transit 

camp, 3 COSR • 3 i:ESP , 136 FJR • Field Pimbu lance , 4,17 

Irideper dent Reqirrient ., 12 AIR, 11 TAC ., Core Camp, 381 

Su pp 1 y Depot 	500$ ASC 13atta lion , 6 81 her Req I roan t 

/003 EME 50 ocropan y 	etc are the con su me re of the 

said Spear 05:0 canteen it is also re),evant to mention 

here that Maha Reqirrient as well as Aseam Regiment vary 

recently came down to this part of the Region and the 

troope oft he af cress id u n its j ci ned as consumers ci 

the spear 030 C:a ..iteen I here are altogether troops of 

34 units enjoying the banal it of the 3pear Canteen 

Serv ca at Pangs Pahar,  ., Di mapu r It is stated the said 

t;pear 050 canteen was established say about 25 years 

back and there is no chance or pose ib:i .1. :ity of abel I t ion 

of the same. The aforesaid pleas of the r'espondert nr ..6 

Is adopted del i be rate 1 y w h I oh is contrary to the 

records and 1:: he same is also c::on t: .... ad iota r v to the 

;tat eme nt of the other respondents made in their 

written etetemaii t: 
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3 	The appi Ic r. ril:s rei y on the con ten tioris advanced In the 

oriçi:nai 	(ppi ICE:tiOnt 	dcic:uriieflts 	annexed 	thenein 

rI t ten stat.rnen t: ii. led by the other nospon den ta and 

the r'eo.i.nder flied, by t:he app]. Ican ts at the i:ime of 

hear:inq. 

.1 n t; he f a c t s and ci rcu matari ces s taWed above ,, the 

original appicaton deserves to be allowed with cosl:.s 
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VERIFICATION 

shri ':opai E:al1av Pail. • Son of LaLe co::i Mohan Paui, 

aed about 34 years, present 1 y t'or king as Salesman in Spear 

c:ari :Feeri CSD. HQ C I Fr' rr: (NE.) C/o 99 (PO • one of L he 

apicants in the inslant application duly au bhor ized by the 

c:Ii:hr 	r:pi :icants to verify the statements made in this 

ririder and to sign this ver:if:ication 	(cc:ordirigly I 

dc 1 a r that the ate Lemen La ma del in paragraph .1 to 3 are 

true, to my kn o ledge and I have ri cit suppressed any material 

I 

I sign this veritication on this the 	23rd day of 

"ovmbe r • 2002 

LaJJaUL/ 


